
NOVEMBER 18, 1111 

MOTION FOR ADJOURNMENT 

EacAPII OF MIt. Wr.u:.rrrr 
8hr1 Nalla Pal (Rajapur): Mr. Depu-

i;J-Speaker, I move: 

"That the House do now ad-
journ" 

J'irst of all, I should like to exprellii 
my deep sense of gratitude to this 
House for giv:ng me leave to move 
my motion, yesterday. I was the reci-
pient of a rather unique honour be-
muse it was for the first time that an 
adjournment molic') was moved in 
this House without a s·ngle dissenting 
voice being raised. 

8hri ~  (Dehra Dun): Because 
tlf negligence. 

Shrt Nath Pal: I beg to differ from 
Shr: Tyagi, who is accusing his minis-
\erial colleagues by saying that this 
has happened because of their negli-
gence. It is possible that, so far as 
the Ministers were concernecl, what 
transpired in the House ycsterclay ~ 

only a ref\ecfon of what is generally 
happening in the country. They are 
not generally aware of th'!ir duties. 

Shrt Banga (Chiltoor): They are 
caught napping. 

8hl'i Nath Pai: It was rather sur-
prising to see Shri Nanda throwing 
out his arms in all his tr!.le innocence 
.. ying "I do not know anything"· and 
then pointing out his finger to the 
M:nister of Transport. Th!s j~  preci-
sely what ooppens in ~  G,." :n-
ment; nobody knows exactly what his 
duty is and, therefore, every duty 
get. neglected and ignored. But, if, 
10 far as the Ministers· were conc<!rn-
eel, it is true that they were taken 
unawares and by surprise in spite of 
1lhe fact that I had given my notice 
on the 7th of November und it was 
addressed to the Minister of Home 
AIIairs, so far as the genez:al body of 
II.Ps. sitting behind the serried ranks 
Of the Ministers are concerned, their 

Jl'odoII for Acijot&nu."", 
reaction, I think, ahould Dot be iD\et-
preted a. displaying lack of 01 ~ 
as to the true silniflcance of lIlY 
motion. nor it should be \InC!hari-
tably Interpreted 'liS ahow:ng that the.-
were not alert to their dulleS. I thlDlt 
the overwhelming number of Co.D-
~  M.Ps. realised what I wu doml-
But nonetheless they refrained frOI8 
opposing for the very simple relllOa 
that once in a while they lapse late 
their old habit of thinkinR patrioti-
cally and not from the party Point 01. 
view. Yeslerd'lly it was patrlot:1;J!I 
that restrained their otherwise voci-
ferous tongue, and I am going to 
plead with them, let not party d1lci-
pl:ne today be allowed to undo what 
patriotism guided them as ~  sup-
reme duty. I hope today they win .. 
sustain me in my effort 10 focus atteD-
lion on this very vital issue. 

1 hoave stated in my motion, Mr. 
Deputy-Speaker, that the main issue 
is not this adventure of a seeker of 
fortune from lhe United States, Mr. 
Daniel Walcott. 1 want to focus the 
atten! ion of this House on the !!ccurit,. 
of this country, becaUSe . ~ happen-
ed on the 26th of September ha§ brou-
ght :nto contempt, into rIdicule the 
whole security apparotus Of this COUD-
try and raised in the minds of the 
public grave, seriOUS doubts, alarm 
and concern regarding ~  Ill! a 
whole. 

Shri Tyari: nat is true. 

Shri Nath Pal: 1 want the HOUH, 
Sir to view this whole IIl9tter in ;15 
prdper perspective and keep a SLnae 
of proportiOn while discussing this. 
Walcott is an insignificant individual, 
but he helps in uncovering something 
very dangerous that is happening in 
the country. And here, before. I am 
accused of exaggerating and makin' 
iii mountain of a mole-hill, 1 lIhould. 
like to draw the attention of the Home 
~  in particular, Mr. DeputJ-
Speakeor, to what happened in Eng-
land's history. We know, aDd I t2Unlr 
he w:lI recall. that Englancl weDt to II 
war which is known ill histo.l7 .. 
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''tile ~ of Jenkins' ear". The ear 
fIIC • a.iDIle EDIli.sh citizen, who was 
~ 9£ English descent but of Greek 
o ~, was chopped olf by. Turk. 
~ Palmerston'a reacUoa was that 
it is not the ear of an EDlliabman 
which is at stake bu.t it ill Qae right. 
of the Bri<tis.h citizen which an a1 
~ and therefore he jusWied 
lkitain gajnz to war. 

.And in this Walcott affaiIr we 
IIIbould all, at least thinkinc .Ind.ianB 
Should, give due attention to this 
Ilueation of the security of our coun-
try. Thill has helped us to fOCUl 
atteMian on this illlue. 

But ,before I try to go deeper into 
Ihis 1 should like briefly to give the 
:8acts of this case. One Mr. Walcott 
.came to this country, landed in a 
DC mane and removed from this 
plane five cases of caI"..ridges, tran-
sh.i.pped them to another plane be-
longing to his company. They were 
then removed from Palam airport 
to Safdarjung ail'POrt where they 
were loaded again into a Piper 
)tlane. It is :m amazing thing haw 
this incident i1self could have 
happened, unless :Ltbe that there is 
total indifference on the part of the 
custoons officials, or_nd God forbid 
if I am right on this -~  

there are some elements in the 
customs who are not above board 
IIIld aot in collusion when their 
pa.lms can be greased. .1 know the 
full significance of what I am say-
ing. But when r take the House 
in"o confidence and tell the other 
facts relating to this they will know 
1!hat .I am telling nothing but the 
tTuth_ 

There were five cases w'hicb 
oarried labels in white, written in 
1'Ied ink '''Exp'osives''_ These ex-
plosives were removed from a plane, 
'Put on to a jeep, first removed to 
~  plane and then from that 

DIane in a jeep o ~ to Bafdar-
j ~ alroort. It never aroused t!te 
9U9Plclons of eustoms oftIci.aIs. How 
. dOes It come to happen? 

L&te:r on what bappeae ia tlU8. 
Thi8 man," ..reb ci ~ 
makes ~ . in quarterl ~ 
he aboul4 not have made. He wants 
to tr'8D&hip eome of these cartridtes 
to KumbiCnm in Mizo RiO.. And 
you know for whom it was _t7 
There w.. a lIacrati:ve bar,ain offer 
wnere these cartridgea wera to be 
sold to the Na,gas. They were 
among the many poss.i:ble customers; 
but they were not ibhe only custom-
ers. What happens? It was thit! 
senr:'h for customers which If'IeII B 
tip t" tht' police, and it ill at that 
~  that the J)Olloe is alerted aM 
then they act. Then the man m 
arrested. 

It is very s:gnificant that i<t II not 
the Intelligen('e DepaTtment, it !II 
not tlIe cusom, authorities, it is 
net the DOlice who act: it is thJ!; 
man's own folly or his greed fO!" 
money which exposes him. No cre-
dit to the apparatus of security. They 
did not detect him. they did not 
catch him, they did not discover 
him It was his own foUy, I repeat, 
and' his greed for o ~ wu 
impatient to e:et the most lucrative 
offer-which uncovered his plot. 

,.'hCll this ~ what happened sub-
sequently. He ~ arrested. The trial 
bE-gins before a Delhi magistrate. 
He ~ released on bail. He tries to 
jump his bail. He comes back. 
He is cOllvicted and given a sentence-
of six months. It is very intl!T'e'!ting. 
what ha.'lJPCTled when the magistrnh' 
convicted this man. .T &hall quote 
br;efiv the words of the rnaglstrau>. 
"I - ca:nnot refrain from saying", Mr. 
Kakkar said. "that the accused ho! 
been taking the law into his han&; 
and has been a.busing the adminis-
tration of justice". This is the ver-
dict of the m1llJ!istrate who tried Mr. 
Walcott. regarding his activitle!O in 
this country. 

But nothln'g alerted. nothing awak-
ened Government to its duties 
~ I - -- I  this man. He went Into 
appeal, and ·the court' In Its w1s&m! 
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thought that the sentence 
undergone was enough and 
for{' he was let free. 

he had 
there-

And then the incredible happened 
which can happen only in this country. 
We are told there is an emergency. 
And when there is an en1er-
gency, . in the capital of India 
in broad daY-light, a man 
convic!ro by a court in India, a man 
wanted by the police in France and 
the United Kingdom, and a man 
known in the aviation world as an 
undesirable character, under the very 
noses of our authorities quietly takes 
a plane, takes off. then circles and 
hovers over thc jail in which he was 
kept, calls the prisoners with whom 
he had spent s'om" days, ''hello boys", 
drops them some chocolates and 
cigarettes, says "Ta ta" and takes off 
to Pakistan. Normally, hundred years 
from today. Members of Parliament 
sitting in this House will not believe 
such a story had ~ not been tor the 
fact that it would be recorded in the 
annals 'of Parliament. I think many 
people will be thinking in many a 
country that this is something from 
the Arabian Nights. that a convicted 
man takes oil' in a plane in broad 
day-light from the capital of India 
and there is nothing to stop him, 
nothing to check him, nothing to 
restrain him, nothing ro intercept him; 
he can safely go. This particular 
plane ~  not a 104 F. Its maximum 
speed varied from 90 to 110 miles. It 
is among the slowest-moving planes. 
But in such a plane he can make 
mockery of the security of the 
defence, of the air defence of this 
country and Rately take of! from 

j ~ airport. 

I W'ould like to say here a f_ 
things regarding how It happened. 
Weare in particular told in a written 
reply placed before this House that 
there was an order restrainlng him 
from taking the plane, and because 
he has taken the plane he has com-
J. ~  eight different offences. And 

what docs this Government propose 
to do? "Action has been taken 
through diplomatic channels with 
United States auth'OrLties for the 
return of Mr. Walcott and his Piper 
aircraft." 

Can there be a more blatant ex-
ample of total abdication of its elemen-
tary duties by a government, than 
asking a foreign government to help 
get back a criminal who ever ought 
to haVe been aHowed to escape from 
this country? I fully know that at 
.the time that he took off there was 
no sentence which he had not under-
aone. So. let not the hon. Home Min-
ister make play with the world I just 
n'ow used. I say 'criminal' in a broad 
sense a man whose activities had been 
detrimental to the interests of this 
country and it is in that sense that I 
am using it. Let not any pun be 
made on the word 'criminal' and let 
them not try to seek refuge under 
the fact that he was no longer under 
any sentence nor was he charged 
under the Criminal Procedure Code 
or the Penal Code ot India. 

He goes, but how did it happen that 
he could go? Let us ask a few other 
questions. What were the antecedents 
of this company which was allowed 
to operare in India? Very little is 
known about this company, ,\hat is, 
this Trans Atlantic Company, of 
which Mr. Walcott was the Presi-
dent. He had allegedly an office in the 
United Kingdom but letters sent ttl 
that oftI.ce come back marked 
"Addressee unknown; office no longer 
here". God alone knOWII where that 
flctitious of/I.ce, if It ever existed, was. 

This company was given by the AlI 
and the lAC ,the contract to operate 
between New Delhi and Kabul 
because of 'Our troubles with Pakilltan 
and becaUSe Pakistan would not allow 
direct transhipment across her 
territory. One can understand the 
dJtftcu1ty. But had anybody bothered 
to find out ~ antecedents, the repu-
taUon and the quall!cations of thU 



'4S7 Motion KARTIKA 28, 1885 (SAKA) for Adjournmcn:. 4S8 

institution or firm or of this man? 
.. N'othing whatever was done. They 
would have immediately found out 
that the man was wanted by the 

• 'au.thorities in the UK and France had 
they bothered to find out his antece-
dents. But it is obviously nobody's 
buaineu. 

What happened is this. Subsequently 
this man on finding out that every-
thing is okay for him began to take 
all the freedom 'of this country into 
his hands. became very bold and 
knew that there was no authority to 
take cognisance of anything that he 
would be doing in this country. 
Mr. Walcott knew that he could act 

· in this country with impunity. This 
company's record was never investi-
pted and this knowledge was given 
to him. .!:1i 

Bef'ore taking up how he got in 
collusion I want to end this chapter 
ll.ere and ask the authorities this. 
Were not enough warnings given to 
them that Mr. Walcott will one day, 
if liven a chance and an opportunity. 
take off Bnd make a mockery or tun 
ol aDd put to ridicule our security 
apparatus? They will say that they 
4ld I1'Ot have any warning and I will 
1'l0W show how many warnings he 
had been able to give to this country. 

Firstly. I know that in Dece!I'!ler 
1962 Mr. Walcott with the help of 
the Ground Engineer of his company 
tried to take off between the 24th 
December and the 31st December on 
• day on which the hon. Minister 
mould know or the security 
authorities. if any exist at all at 
Safdarjung, should know that he tried 
to take off. In the morning he made 
three efforts. The authorities were 
informed that he is about to take off; 
either put a motor cycle' or a scooter 
before the plane so that he will not 

· take off. What happened was that 
when he started the engine, a certain 
oIftcial who had put the scooter before 
it was afraid that if the plane took 

, off the scooter would be damaged and 
ll'e removed the scooter. Later on, of 

course, when Mr. Walcott was aboul 
to take off-I know all my facts very 
well-he aaw a Dakota on the run-
way and he was therefore foiled. 
Fate foiled him, not tIl!' authorities 
in India. 

The second time he made an attempt. 
he was foiled by the arrival of a 
jeep nearabout. The third time when 
he started the engine a ground 
mechanic gave alarm and he was 
pulled from the plane. This happened 
three times in a single day. The same 
night he again made an attempt. HI' 
could not get away because he knew 
that his movements around the 
aerodrome were observed. It was that 
that stopped him. This was in 
December. 

What happened further? In March 
1963 a complaint in writing Wali 
lodged with the Superintendent of 
Police, Teen Kurti Marg, South Delhi. 
No note wsa taken. No action was 
taken. Nothing was done. The com-
plaint was lodged in writing and a 
copy was delivered to the 
Superintendent of Police. Nothing can 
awaken this Government to its duty. 
This is not the last of it. Here was a 
man who unless prevented would 
cllsappear In Ids Plane breaking all 
the obligatiollll he owed to citizens 
and to the Government of this country. 

Furthermore in May again he 
made an effort to take away the plane 
as he did in the end, on the 26th Sep-
tember successfully. In May he tried 
to beat the warder or the chowkidar 
who was on duty. The chowkidar WB' 
a Jat. He knows that his duty is to 
return a 1Ilow for a blow. When he 
got a blOW, he was not Very much 
conscious that under the law he will 
have to be very very polite to an 
aggressor. He did not have such 
wrong Ideas about dealing with an 
aggressor. So, the Jat turned round 
and gave a blow. Therefore 
Mr. Walcott could not take off in May. 

Again, between 
o!!icials belonging 

May and July 
to, this company 
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arved many wamin .. ttl the AIslst-
81\\ Cuatoms Collector that unless 
precaution wu taken, unless 
~ .  measures were adoptecl 
Mr. Walcot.t would take ofl. This is 
where the three specific measures 
'Which were suggested come In and 
which commonsense would have dic-
tated, namely. flrsUy, remOVe the 
spark plugs or the batteries from the 
plane: secondly, hand over the plane 
tn the lAC or to the Delhi Flying 
Club: and, thirdly, if you could not 
do any of these two, what you could 
have done was to remove the Piper 
plane from the Safdarjung Airport to 
an unknown destinatIon so that he 
could not reach it. Nothing happened. 

Finally, on the 23rd September a 
warning was given that Mr. Walco:t 
was about to go and "Please do take 
precaution". Nothing happened. On 
the CO:J.trary, unless I am wrong, he 
was allowed to chllrge his battery 
and to refuel the plane. How did it 
happen unless O ~ o  was con-
niYi!lg, unless somebody was acting 
in direct collusion and unless some-
body was interested in seeing that 
Mr. W!lleott could defy the authori-
ties of this country and escape from 
this country? 

This is how Mr. Walcott escaped 
and now comes the question-here I 
would like your patience a little 
longer-as to what happened when 
Mr Walcott took off and the chowki-

~  ~ an alarm. We were told 
that at this late stage Vhe Air Force 
was alerte-l. ~I , Of course, the Air 
Force got in t, ~  with the Foreign 
Ministry and ,,~ Foreign Secretary, 
it is said, o ,~  that Mr. Walcott', 
plane must not be shot at. One is 
vurprised as to how the Foreign Minis-
try comes into this except for the fact 
unat the culprit or the wanted person 
bappens to be a foreigner. But this 
Is absolutely on a par with what Shri 
Nanda said yesterday, namely, that the 
man has got away In a plane, .0 the 
Home Miniatry has nothinl to do; It 

is the Tr8DSpOrt MlniItr7. Here • 
foreigner is involved. Their ~ 
are very limple; they are not coml1-
eate4. Becauae. forefIMI' it ...... 
10 It must be abe Foreign Mlnistrt, 
The .ecurity of India II nobo1)"a 
concern. I would like to ask, beeau. 
It was a foreigner so it was tlIe 
Foreign Ministry and because it w. 
an aeroplane in which he got awa, 
10 it was the Transport Mlnlltl'J'. 
whether IlUppose he had got awa,. 
in a train perhaps It would be the 
Railway Ministry which would ~ 
responsible. What Is the coordinaUa. 
of duties in this Government? 

Now I want to ask this questioa 
and I hope I will get a reply to lL 
How did this mixing up of authorltl. 
come about? When the alert was 
given, was it not the duty of the All' 
Force to see that he was forcl'd ~ 
come back? What a mockery of the 
~o-  defl'nce preparl.'dncss 01. 
India that Impu"ently, arronganUy. 
impertinently a man comes from your 
capital and when tihe Air Force 18 
alerted nothing can be done to stop 
him. And the country Is ~ 
right now some Shiksha Is go ~ oil 
and every day it is being dronl'd Inte 
unsuspecting ears that the nation 18 
beinl( prepared! What a demonstra-
tion of preparedness in this counlr7 
they give! 

Now we are told that Mr. Walcott 
could fly at a heiglht of between 2,001 
and 3,000 feet an" at a spPl'd Of 91 
to 110 miles per hour at which rate 
it takes a minimum of 90 minutes ttl 
reach Pakistan border. But there we 
were ~ him go ~ and we coulll 
not act. We were petrified; We were 
stupefied; We were paralysed. We 
were just to observe like o ~ a 
comet or a s1)utnlk orbitting In admt-
ration and say. "What can we de 
about him: nothln, can be done Ie 
stop him." 

Two planes were It!Dt by the Air 
Force. Now we want to ask U .. 
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.. bat autb.orised tIbe Forelp Sec:ntu7 
to lIlY that it was not to be intercepleQ 
,.~ It is the rilht of lDcua 

10 briDe. baek • wanted person even 
• ~ b1 ahootinI. But it .... 
the, ..me old story perhaps. We had. 
f4. COUfge, issued orders to the soldiers 
at the border that they shall not Ihoot 
at the Cl1inea unleee shot upoJL J do 
aot ltDow if Mr. Walcott was suppOsed 
10 shoot upon our planes before the 
planes could be ordered to shoot back. 
I do Dot know the meaning of it. What 
iethe meaning of the word 'warninl'? 
That is again wlhat I want to know. 
What warnings will be su1ftcient in 
1hiI country? What is the meaning of 
.. word 'w&ming'? What will alert 
ebla Government to do its duty? 
GiveD umpteen number of warnings, 
.tlll they will never see the danger; 
Ibey will never see the path of duty. 
Here I gave five examples ot warn-
ings, attempts made. If this 8.~ not 
o ~ In regard to this case. there 

wa;. the flouting of the authority of 
thls country. No warning was heeded. 
But this again is a pattern. We are 
f;amiliar with this plea of the Govern-
ment. "We are taken by surprise; the 
country and the Government were 
taken unawares. When the ChineRe 
came, we w-ere taken unawares. What 
could we do? The enemy took us 
by surprise. About Walcott case, 
what could we do? We were taken 
by surprise." Now, all o ~  
enemies and evil-doers of India must 
know that if they want to do harm 
10 this country. the hon. Ministers of 
this country must be given due warn-
ing. We know, they still continue to 
live In the world of satyagraha. The 
satyanahi Is supposed to give warn-
mg. ThP.y have not been able to 
come out to (he world of realism, the 
worH of today that there is no warn-
ing that an ~gg o  gives, thRt an 
invader gives Or even th" evil-doer 
g ~ . They expect that that warning 
will be given. But nobody will be given 
ilhe warning. And once again. we 
. will be put to this kind c>f ridit'ule. 

Is this something new? That is the 
.~ that I want to take before 
..am, my remarU. ThIs is Dot 

something new. This GoverDJlleld 
basically ~ never awakened to die 
problems of security. TWa II • 
lecurity-blind regime. They do DOt 
know what security is. They bave 
never applied their mind to the prob-
lem of security In a modern State. I 
would like to say how lamentable lJ 
the record of this Government. W. 
remember the case Of Laik AU an4 
the case of Walcott is on par witll 
that. Laik Ali was detained In 
Byderabad. But one day this countr'1 
Will shocked to know mat Laik AU 
was havin, breakfast In ltarachL 
Then, of course. this Bouse tried to 
bring In an adjournment motion, but 
at that time It was not successful. Ne 
lesson was learnt; no lesson wu 
drawn; no precautions were taka 
But now let Us take .... 

Shri Tyarl: This time we were 
not so vigilant on this adjournment 
motion. 

Shrl Harl VIshnu Kamath (BoshanJ-
abad': That means there is ~ 
ration. 

Shri Nath Pal: That was the Laik 
Ali case. 

I will try to take the House a,alr, 
back to another incident. We know 
the tragic way in which a Canberra 
of IAF was shot down. How did it 
come about? The plane was a:r-
borne only 8 minutes. By the simple 
fact that there is no security in thil 
country, the Pakistani Air Force was 
alerte-i that a Canberra will be up lu 
the air, that they CGuld go uP. meet 
it and bring it down. We At that time 
showed the dangoerous implication of 
that. Not only our sorrow And agony 
that an innocent pilot was kil'ed, that 
the value of the aircraft was lost, but 
we showed a more dangerous signi-
ficance to this episode that ther., i. 
Pakistani espionage. Without the 
help of this long arm of Pakistani 
espionage, the Canberra could not 
have been destroyed. But it ~  pooh-
pO:Jhed. We were laughed at. We were 
called alarmists an-1 the nation Will 
assured that everything was all right 

Then came again the case of Nag:> .. 
The NacBS eroaed 1~ Itrong Into 
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Pakistan. The warning was given to 
~ security police. Once again, they 

tailed to stop the Nagas from crossing 
and no less an authority than the 
Prime Minister gave a reply to my 
~ ~ o . I had aslred, "Mr. Prime 

Mimster, do you realise the signifi,-
cance of the N agas crossing, even 
when you had the warning, from our 
country into Pakistan! It ~  
that ~ enemy who will never give a 
warnmg can cross into this country." 
'!he reply given was, "Mr. Nath Pai 
Ie completely wrong. The Nagas 
crossed into Pakistan because thing. 
were becoming very hot for the 
Kagas." That was the reply. Things 
were becoming uncomfortable for the 
Nagas. Therefore, they were running 
away. The total impotency Of our 
defence arms, of our security measures 
was covered behind this rhetoric th. 
we were making things difficult for the 
Kagas and, therefore, they had to run 
away. 

Then, came the question of G<.e. 
What happened to the secut'ity 
again? How badly Parliament Gov-
ernment and the defence ~ were 
iDformed? To the last day, till they 
went and took Panjim, they did not 
know the tl'Ut! strength of the Portu-
cuese. They had an insigniftcant 
torce Of 2400. Had they consulted 
any of the youngmen who were brave-
ly operating in (rl)a, they would have 
got more reliable information than 
what the so-called Intelligence 
llervice of India provided. Exagger-
ated figures of Portuguese strength 
were given. And we were put to 
ridicule before the eyes of the world. 
We went wi11h a hammer where a 
.eedle would have sufficed. We para-
fed tremendous strength there. But 
we sealed our lips because we did 
aot want foreign adversaries and criti-
cs ot our policy to benefit. This 
"'uth must be told to Parliament. 
There was a total, complete, colossal 
tailure On the part of Intelligence 
~ ,,  during the Goa liberatio!l. 

'The same tnmg nappened in regaul 
te Chtna. Even the ~  lliniater 

had to grudgingly admit before this 
House that the Intelligence Servlce 
completely failed. But have w 

o~ been drawn r.egarding the 
Securlty? The only time, it seems, 
we can get a foreign saboteur ilo if 
we see him actually exchanging the 
documents, as the other day when 
Mr. ~  was caught. But 
this is not how modern sabotage is 
carried on. It is far more subtle, far 
more complicated, far mol'(' intricate, 
far more scientific. What protection 
have we against this? The alarming 
question is: What must be the con-
clusion drawn in the Capital of China 
and of Pakistan? It will be "Look 
at these Indians. They simplv do not 
know tIM A.B. C., the elementary rulea 
of defence and lIecurlty. AnybodT 
can take away a plane." It melll1ll 
anybody can land lind take oII ~Io  
of Palam and Safdarjung Airports. 
If a wanted man can run away, the 
obvious conclusion that an aggressor 
can draw is, what is the security of 
this country, what is the Air Fo"Cle 
Of this country what is the Intt.l1I-
gence Service Of this country? If a 
wanted alid known crim'_'lal who Ia 
obviously under surveillance can get 
away like this. an unsuspectin, 
Capital can be taken by surprise. I 
lhate to say this. You will forgive me 
for that But these are the doubt. 
which haunt every ID.dian. The 
people hung down their heads in 
shame when the o~  affair wu 
flashed by 11he papers. Is it how we 
are being looked after? Is it how 
we are ~ g defended? What hap-
pens to all the as!rurances? It is l'Iot 
an exaggeration. If this is the fate 
of the country durir.a the kergenC7' 
when everything i3 geared up to the 
one thing, the security Of the :-ountlT, 
what must be happening in nOl"l\a' 
times' 

Before I conclude, Mr. Deput.,--
Speaker, I would like to make one 01' 
two points. Just ~ the Hou,,. magni-
ficently regarded the question of 

aecurity and the pres1iie of tbw 
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country, what is mvolvcd in the 
Walcott affair is the prestige of this 
country and the prestige of this 
country is not thp presti,. of 'A' 
Member or 'A' Minister or 'A' Party. 
It is the prestige of India that is in-
volved and I hnpe all will aaree in 
lupporting that. What is involved is 
the security of this country and that 
again, like prestige, is not the mono-
poly Or the concern of one ir.dividual 
or one group or one Minister or one 
Party. We equally share the respnn-
IIlbility and obligations tov.-ards our 
oountry regarding its security. I am 
afraid, the record of this Government 
has been far from satisfactory. 

I may state one or two thll1gs morf'. 
·1 have a few thing!> which I am keep-
ing in reserve b'lfore I conclude. 
Please save Us thi. lhar.le. In your 
written reply, you say-I will read 
IIt-througb diplomatic channels 
America has been asked to give back 
tIbe culprit. How far is this country 
tependent on America? America 
must feed India: America mU9t clothe 
India; America must defend India and 
now America must defend India not 
against foreign aggrCSllor but America 
must help Us to get back criminals 
whom _ want. What a wt:nderful 
JecOrd! What a brillbnt perlor-
aancel I think It Is high time that 
we discard our self-complacency: call 
a apade a spade. 

I would beg two thtngs of the Rome 
Kinister. Firstly, let a high Com-
mission be appointed particu!arly 
oonsistfng of Members of P:lrliament 
to go thorou2hly into this question of 
lIIICurity. What is the Intelligence 
apparatus In this clJuntry? Don't 
lIlAke it known that this ls a sacro-
sanct thing that nobody can go near 
it. We must look into it. It Is our 
ooncern: it Is our duty; it is our right 
to look into that. Our doubts, our 
fears are raised all the mOt"(! because 
8f ";hat has been hopper.ing during 
tile last few dRYS. There is the 
Pakistani espionage; the Chinese 
elpionage. No dRY Pisses withOlJt 

hearing the way it is beinl! carried 
out with impunity. If YOU arrest one, 
one ~  more alJrmlng reports. as 
my fnends this morning tried to raise 
in this House, rf'garding .v!uhd. 
Shamsher operating from a Vihar; the 
Deputy Chief of Pakistan I j ~  
Service coming here in the garb 01 a 
Lama and trying to collect the infor-' 
mation. It is going on every day. 
We want to be assured and we will 
not be assured unlen :I high Commis-
sion ot Members or Parliament goes 
into the question ot .'ecurity. 

I want to make ano1'her plea before 
him and that too again should be 
treated in the interest of the country 
and not as the prestijre of a Party, 
that is-I hope he is capable of such 
generosity and objectivity-that just 
as in England they created a perma-
nent body to look Into that, there must 
be somebody responSible for security, 
not accusing or pointing fingers at one 
another. "You are responaible; I am. 
responsible." 

In the end, no body Is responsible. 
There should be a National Security 
Council. 

I hope that the Home Minister 
will take to heart all my suggestions 
and reply in the spirit in which I 
haVe submitted my concern and anxi-
ety, which I trust is the conc:em. and 
anxiety of the whole House. 

15 hrs. 

Mr. Deputy-Speaker: Motion moved: 

"That the House do now adjourn". 

The debate has to conclude at 5 p.m. 
How much time will the hon. Minister 
require for reply? 

The Minister of Shlppinr III the 
MinJstry of Transport (Shrl Raj BalIa-
dur): I shall take about half an 
hour, and I shall start speaking It 
about 4.30 P. m. 

Shrl Barl Vishnu X'math: The 
Home Minister o ~  reply. 
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Shri Sarendranath Dwfvedy (Kend
npara): It is for the Home Minmer 
-to reply. 

The Mlnl!lter Of Home Affairs (Shrl 
. Wanda): I am going to say someth:ng. 
. ! ahall intervene in the debate. 

8hri Surendranath Dwlved:,: The 
·Kome Minister should reply because 
: the attack is on the security orran1e
ments. 

· 8h11 Ranga: In regard to thi1 ad
journment mot'on, I would submit that 
freedom i.1 not given to the hon. Min-

· ±ster to say how much time he requires. 
. il i9 only fifteen minutes that he can 
take. No Member is allowed more than 
filteen minutes. Excepting the Mover, 
Ill other Members are allowed to take 
only ft!t�n minutes. 

Shrl Surendran:tth Dwivedy: Pri-
marily, it conc�rns the security 
arrangements, and, therefore, the Home 
Minls'er should reply to the debate 
and not the other Min�ter. 

Shri Nath Pai: As the Mover, 
may I crave your bdulgence for 
(}ne minute only'! My motion was 
addn•ss2d to the Home Minister. The 
iubject-matter which I have raised 
.is th:i.'. of security. and the apparatu, 

· of security and the re.rnltant aiarm 
in fo:? public mind. Let not an effort 
be made to play down the general 
ooncern by shifting it from the HO'me 
Minister whose concer:1 and respon
�'.bi!i'.y it is, to the Transport Mini.
try. We do not want this technical 
jugglery. 

Shri Hari Vishnu Karnath: We do 
not w:rnt this kind of buck-passing. 

Mr. Deputy-Sp�aker: The Home 
.Minister will also reply. 

Shri U. M. Trivedi rM::mds�ur): The 
question is not whether he sbould 
31.io reply. It is the Heme Minister 
who shall reply. 

Mr. Deputy-Speaker: It is for Gov
ernment to decide. 

Shrl Nanth: I am going to deel with 
-all the thin&:a that concern the Home 

M:nistry, but then \here are other 
things which my colleague cen deal 
with. and I think that ht> should not 
be prevented from replying 

Mr. Depat:,-Speaker: The time 
for discussion is very limited. So. 
hon. Members would k:ndly take oill7 
ten minutes each. 

Shrl Ranga: At the same time, I 
would like to remind you, if you woul41 
permit me, that time cannot be limi
ted. I submit that you should st:ck 
to the conventions ,and rules in � 
gard to the discussion of the adjourn
ment motion. No Member includinf 
the Minister concerned can be allow
ed to take more than fifteen minute... 
Only the Mover of the adjournment 
mot"on is allowed to spe3k for aboul 
twenty to thirty minutes. 

Mr. Deputy-Speaker: Now, Shrt 
Tndrajit Gupta. Hon. Members ma7 
confine themselvei to ten minutes each. 

Shri Ranga: I would submit tha, 
no Member including the Minhter :s 
entitl�d for more than fifteen minu\-. 
es. I would like you to consult the· 
rules. 

Mr. Deputy-Speaker: Government 
arP. entitled to have any time that 
they want. 

Shri Ranga: Government are nol 
entitled. Why do you g've th!:m thill 
righ:? I t:;.kc very strong objectioll 
to thi:, prn��ciure. I would like yo• 
to consult the Rules of Procedure. 

Mr. Deputy-Speak.er: Yes. I have 
com'..llted; a Member of the Govern
ment is entitled for half an hour. 

Shri Ranga: No. Please consult the 
rules. 

Mr. Deputy-Speaker: Order. order. 
Shri Indrajit Gupta. 

Shri lndajit Gupta (Calcutta 

South West): We are not intereate• 
in helping any M:inistt,r to pass tbe 



back OD to .ome other Mlnll!er, but 
., are very much interested ....... . 

Ad 17. II. 'l'rI ... edI: On Q pomt of 
,.\'der. ~ rUle doeI not lay that 
'. kmlater will .. aUoftd half lUI 
1IINr. Rute 81 8iYI: 

-nae motion .hall be taken up 
at 18'00 hours. or, if the Speaker 
110 directs. at lIlY earlier hour at 
which the bUliDelS of the day IIlII7 
l*lculde .... 

'Ttlen, rule 82 provides that: 

"Thl! Speaker may, if b. II 
aitllfted that there has been ade-
quate debate, put the question at 
l8' SO hours or at such other hour 

'DOt being less than two hours and 
thirty minutes from the time of 
~  of the debate .... 

Then. rule 63 aays that: 

"The Speaker shell prescribe a 
1ime-llmit for speeches .... 
That ill. the Speaker shall prescribe 
a time-limit for our speeches. There 
ia no ,, ~ o  of half an hour bein, 
allowed, which l.a provided for in the 
1'I1leL 

Mr. Deputy-Speaker: If the Chair 
<lOIIs'den it necessary, it can extend 
·the time also for Government for 
lIleir reply. 

Shrt Kanp: The Chelr decides 
about these things all in advance and 
we do not know about it. Thill ill aot 
the way in which we can be treated. 

liar! IDdraJit G.pta: I was .ayln, 
thet We were not intere.;ted very 
much in helping any Miuister to pas. 
tile responsibiny on t.o any other 
llinister, but we are '/ery much COII-
<l8med here with the collective reB-
IIOnlibility of the Governmeat al a 
whole for this scandalous. incid'8llt 
which h.. taken plaC'!! and which, t 
beHeve, has made our COWl try a la..p-
m.-atDck abroall aJ.o. 

I .hudder to think what will haf-
__ If tht. amtkmaa Mr. WaJeott, 

quite a colourful character by III 
aec:Ounb takes It Into his head, DOW' 
that he Is baek home, .. I. the eua-
tom very often with hil countrymu. 
to write a book on hII ~ 
and hi. escapa4a: 

Shri TJqi: It will hive a .,.. 
.ie. 

8b.rl 1'Ill!nJIt Oapta: The t book 
will probably be a best-Beller, ... 
doubt, a sensational best-seller In the 
United states or in most eountrles 01 
the WesteI'D world. And this ~
mentary dilcussion today on the ftODl' 
of this House may also llgure as a 
chapter In that book. So, I hope that 
when the Minlsten reply or whee 
they speak, they will bear in thl& 
mind; of cour.e, !f ~o  action is 
.. "- takeR which will be ellectiYe. 
that is good, and we would like ta 
hear about what can be do lie now, 
But ..,hen they .peak, let them please 
remember that Mr. Walcott', beA-
seller I. in the offing. 

15.05 bn. 

[SHRI KII\DILltAlI ift the Chait'] 

Shrl Tyap: M:r hon. friend ~ 

also read it. 

Sbr! IDdraJlt Gapta: It will pro-
bably be 8 paper-back thriller, Inti 
we may get a little pre-view of It 
also, Little pre-view is available, 
because Mr. Walcott gave an exclU-
sive interView, when he reachecl 
Karachi, to the Morning News. 
With your permiss'on, let me quote 
onQ or two of his juicier tit-bits whick 
are probably a pre-view of what he 
will write in h:. bigger book. He 
_>;s: 

"What I did was to drive down 
to Safdarjang .. ". 

do not Bay that we .hould belleft 
him, bCC'3u"e the man I.s as big a II .. 
., a scoundrel. But let us Me what 
he 58yS. He lays: 

''What I did W8I to drive dlnm 
co Saldarjlllllo walll: ICl'OIIS CO ., 
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Piper plane, jump in, open the 
throttles and fly over to Karachi". 

Then, the report goes on to say: 

"He added that he had been 
tree to leave India any time he 
liked. There was no restriction 
on him or his plane till he took 
off. The restriction must have 
been imposed after he had be-
come air-borne, he added. 

~. Walcott had o ~ but 
contempt for the Indian Air 
Force which reportedly sent two 
Hunter Hawker jets to capture 
him. The IAF's pursuit must have 
becun. he said, after he had crOll-
ed into Pakistani territory. Over-
flying Indian tenitory for two 
hours, he had not even flo1m the 
aircraft on full throttle. 'I came 
.t my leisure', he said. 

-rile Indian pren was most irrl!l-
ponsible, Indian administr.tion 
___ t corrupt aDd Indian clem. .cy shadowy,' laid Mr. W.lcott. ... 

When his book appeara and 11 pub-
liIIhed on the news-standi in the 
Western world, neither Shri Nanda 
.or Shri Kaj Bahadur nor anybody 
else will be there ., put In • correc-
tion slip. So, please do not treat thil 
lilhtly. It is a very serioUi matter. 
It would have been had enouch in 
Ilormal times. But its taking place 
at the midst of • national emergenC)', 
when the Government are puttln, so 
lIluch of emphasis ~  day for the 
.ammon citizen on the question of 
lKIIergency and are ftauntin, their 
emergency powers, have invested 
themselves with all these terrific 
powers under the Defence Of Jlhdia 
Buies and what not. an Incident tak-

~ p'ace at a strategic In!ltallatlon 
like an aIT-DOTt situated In the heart 
.t the capItal of the country Is not .. 
jo ~ matter, it Is not a laughln, 
Matter. 

I ~  not much time. bu' J wou'd 
:lust Ilke to say one thing, first of all. 

As far as the background of ~ 
gentleman is concerned, my hon. 
friend S!).ri Nath Pai has stated many 
things. I only wish to add ona. or two 
more because they were not unknown 
to Government. Thia is not the flra' 
occaaion on which this gentleman iI 
ktXlwn to have carried ammunition or 
cartridges; or it may be that he "eft 
did gun-running earlier on-I do not 
know-into this country. He had 
done it on previous occasions too. And 
he said in that interview at Karachi, 
from which I quoted: 

'''The cartridges 1 was carrying 
were &t best worth £ 200. The 
most I could have made by sell-
ing them in India was about 
£400. Can you imagine any smug-
gler fiying all the way from 
America to India and runninc 
that enormous risk for a ridRu-
lously paltry sum of £400T" He 
added, "I was out on a bird-shoot-
tng excursion. I had gone on sucb 
trips in the put with an Indlu 
lIaharajL".'. 

Well, as far u my knowledge eoes, 
I also do not believe th&t he wMlld. 
bother to come here to sell £_ 
worth of cartridges. The poi.nt is tha 
he had been doing this regularly. Dt 

; is mentioned In section. of the preSl,-
BDcI. I have Dot ReD any contradio-
tlon-that the noble royal house of 

. Jaipur was often entertaining Mr. 
Walcott for 'hlkar expeditions, all. 
\that this gentleman was also heine 
lused by them to smuggle in ~ 
:and ammunition the import of whicll 
by private citizens, as you know, 18 
banned in this country, and he -

) supplying these cartridges to certalll 
\. princes. rajahs. mahsrajahs and mah&-
I ranis and enjoying their boapltll11t,. 
i and going peThaps on shlkar expedi-
i tions with them and so on. TbI8 
~ . I beHeye. was ~o -

ed o~I~ 1  to th(' House of Tatu 
fOT buslnM! pumo.f>" bv MT. Eu .. ene 
:Rlq"k. formeT PTf'!!;ilent of the WOTt. 
Bank. A very curious thing is thl8. 
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that thoulh the Tatas had employed 
him and his company in 1961 to fly 
lreight U:l thU; 'bellal! to the Middle 
East Countrics-lond he swindled them 
.also; Tatss also instituted legal pro-
ceedings against him--when he was 
arrested here for violation of the 
Arms Act, it waa the Tatas who balled 
him out. 1 do not know why there 
was very great concern for bailing 

'him out. 

An Bon. Member: He was their 
l'mployee. 

8bri IDd:rajit Gupta: Anyway. This 
gentleman had this kind of back-
ground. There are many other things. 
He was a swindler, as Shri Nath PBi 
has said, in many countries with a 
record. The police of many countries 
are looking for him. This gentleman 
was here tor quite a considerable 
time. 

Pertinent !D this matter before us 
are a few points I would like to arise. 
Til" Delhi Magistrate had issued an 
injunction order restraining Mr. 
Walcott from taking possession of this 
piper cub aircraft. This order was 
~  !D the authorities of Safdarjang 
Aerodrome at 7.45 P.M. on the 25th 
September. Mr. Walcott took off from 
Safdarjung on the next day, on the 
26th September, at approximately 
12.15 P.M. We would like to Jrnow 

. what transpired in the way ot pre-
'cautions between the receipt of thl. 
. order at Satdarjung, tne' court order, 
at 7.45 P.M. on the 25th and Mr. 
Walcott's departure at 12.15 P.M. the 
-next day, 26th September. What 
:aetton was taken? Whether the Home 
Ministry was responsible or the Civil 
Aviation authorities were responsible, 
1 do not know. But they have got to 
«tate it here because the court had 
passed an order prohibiting him tram 
taking possession of this plane. 

Now, this gentleman had been Ren 
hobnobbing with the Safdar1un, 
authorities for quite a ~ days before 
·thu. He had been seen In the canteen, 
IfWng there, talJdng to people m4 

takln" refreshment&. It is reported-
I do not know whether the inquir7. 
such inquiry as there W88 institutei 
has been compJeted or not; I am .1Ift 
we will be told .... 

8brimatl Reau Chakravartty (Bar-
rackpore): Departmental Inquiry. 

8hr! IDdraJlt Gupta: In the state-
ment laid on the Table this morninl, 

. there is an interesting point. The 
statement says that the order or 
clearance was not given for a flight by 
the aerodrome authorities when Mr. 
Walcott approached them on the 26th 
September. That is the day on which 
he left, departed. The statement 01. 
the Ministry says that he did approach 
the authorities for a flight and the 
permission, clearance, was not ilven 
to him. I may humbly suggest that 
this statement is not revealing the 
truth-it is covering up the truth. 
May be he did make a formal ap-
proudl once and was refused. I do 
not deny that. But what happened 
also was that in the early morning, 
at about 5 or 6 o'clock on the 26th, 
Mr. o~.  wus officially or unoffi-
cially allowed or permitted at least to 
enter the hangar where the Bircraft 
was positioned and to carry out cer-
tain minor adjustments, overhauling, 
refuelling and all that himself, which 
went on tor quite a I~  
hours. 1 want to know whether this 
is a fact or not that the duty oftIcer 
at Safdarjung-my Information Is that 
he is a gentleman by name Mr. Norton 
who was on duty In the Control 
Tower-knew about thIs. He was 
warned at that time. In the momlnl. 
by a class IV emp'oy_r do not 
know what he Is called In oftIctal 
parlllnce a chowkldar or something. 
A Civil Aviation depsrtment claa tv 
employee who WIllI posted In ar near 
that hangar, immedIately he saw 
Mr. Walcott eome there and stut 
flddllnl! about with the plane-he WIll 

~  the batterte!l or lOIIIethlnlf-
ran to the Control Tower II"" told 
Mr. Norton that this o - ~ 
'has come here; be,. dDIna' ~ 
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'W!'Aat ahaJ,l I do?' He wa. told not to 
c;lo a.uytbin, but allow blm to proceed. 

Then after sometime the report ill 
that Mr. Walcott left the han,ar, went 
out of the aerodrome a.ud returDec1 
after lome time in either a taxi or 
auto-rikshaw in which he was carry-
Ing several canl and bl, ,Iaa jars of 
fuel. He had entered lOla left by the 
lAC Gate, at 1thlch I presume some 
!9rt Of ruard or man Is stationed; I 
presume Safdarjung aerodrome is a 
~o  place--or is it not? 

SUi U. M. Trivedi: It is. 

Sllri IDdraJlt Gupta: He enttred and 
ftarted fuel:iDI the pla.ue. A,ain this 
ID8n, the clus IV employee-who 
shou:d be given some sort of decora-
tion; I am only afraid that he may 
lose his job-sent a warning to 
Mr. Norton. Again his warning was 
overruled. A third time, he tele-
phoned from the hangar to Mr. Norton 
and again he was told-the message 
was broUl:ht by somebody in II jeep 
to the hangar-that it was no business 
Of h;s and the man should be allowed 
to do what he liked, 

What is happening? We would like 
to know. Has any action been taken? 
'Have these facts been investigated and 
has o ~  been fixed on any-

, body? If the officer in charge of the 
aerodrome is gullty of some sort of 
eonnection or some complicity in this 
matter, then the Minister concerned 
will a'so have to take the responsibi-
lity, apart trom the question of gene-
'raJ security. He is running the adlni-
'nlatratlon of the aerodrome, So we 
'must know the facts. These must not 
be hidden; they must not be conceal-
ed; they must be brought to the 1I,ht 

'Of day. If an 'Incident like this took 
'place In Englan1i, wbose parUamentary 
praetlce We are so' fond of following 
aut Coywtnlt. I can tell yOu the cOn-

. eemeit Mlhlltei- would not han last-
ed fOr one dav: lle wou'd l\ave had'the 
~ o retfgn'himlelf. 

Then there i8 this CluestioD- cd' d»; 
pur.uit b)' the IAF planes. I woul4 
like to know what waa thoe time 1-. 
beL'(feen the informatiOfl ~  b7 
the Defence authodi..i.ea or 1::I;WmI/1, 
Mairs authorities, the time la,' bet-
ween h.ia eacape a.ud the time "he» 
they were informed and coulcl tab 
acti!)n in sending planes in pursuit ~ 

~, There are reports that ~, ,,~ 
a very .erious timela,. Who 11'. 
responsible? What was the time lag! 
Because If a piper p!ue can 8)' frOQl 
here to the Pakistan border at the 
speed of 100 or 110 miles per hour, I 
:10 not know why jet aircraft atlat.i.OD-
,,;1 at Palam, which are capable ot 
Hying at 500, 600 or 700 miles lUll boUJ', 
could not have taken of! pramp{ly, if 
they had timely warnin" and coulci 
not have had a fair chance of inter-
cepting It-I do not say it was certaiJa 
that they could intercept the plan .. 
because, by all accounts, he was ftyinl' 
'it a very low a'titude, It is posaibl. 
the jets were ftying very high and 
cou'd not spot him, 

j~ evertheless, the point is, if ~ 
was any great timela& ~  b 
escape and intimation and pursuit. 
then there waa DO chance from th.-
"ery beginning wha!soever of inter-
c(>ption. This is another point which 
must be clarified, 

In the statement given to us toda)' 
in the morning, a whole lot of rule 
;1aVe been quited, provisions of th. 
Indian Aircraft Rules which Mr, 
Walcott is supposed to have violated, 
I hopE' it will not be pleaded h_ 
that what is required to prevent " 
recurrence of this kind of thing is • 
~1I  tightening of the' rules. The> 
rules are there; they were -riolateeS, 
'It is not lack of rules which prevent-
ed this happening; it is the total 
inability Of the Civil Aviation depart-
ment and Ita administration and of 
the seCUrity' authorities to tet uM!.e 

. ~  .' 

80 We .hould like to 'bow who ia 
'gain, io be held ultimately respoIt-
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sible for tbiI. Here ill a man ~ 
CC1MectiOll8 bave been with RaJu. 
Maharajas and JlaharanJa and tycoons 
like the TaW, earryillf, mlUfgling 
lIIIlDluniticm, gun-runnin, and all 
IOl1B of things, an iQtcnaUonal 
swind'er and a· erook. . Thia DIan iI 

~ the tree run of our eountry, 
of our airporb and strategie instaUa-
tion. and permitted to get away. If 
this il 10, doe. Government expect 
*he eommon people of this eountry to 
take the emergeney 1el'l0Ully? 

Finally, I would .ay, sinee my time 
ill out., one thing. 8hri N ath Pal has 
said it 11 fooliah or stUl'ld or humiliat-
ing or some lueh thing to ask the US 
Government to return him. Of course, 
once the horse has bolted from the 
stable, yoU do look a bit sorry doing 
his kind of thing, but there is nothing 

wrong in this action. I would like to 
know what response we have receiv-
ed 80 tar, because if We get no res-
ponse, or If the American authorities 
retuse to return him at least WI he 
had time to write his book and put it 
on the news stand, We wi1r, unfortu-
nately, have to come to th6 conclu-
sion that the American authotities are 
also In compliCity with this gentle-
man, that thev knew of his move-
ments and activities and were encour-
aging and helping him. Otherwise, 
there is no reason why people who 
have defended us, ted us and clothed 
us. ShOUld not return to a friendly 
Govpmment at Its reQuest a convicted 
and we'l-known criminal. Therefore, 
I rio hope that the United States Gov-
emment will respond to our request. 
It they do not. the· people of this 
countrv 117111 be tree to draw their 
own conclusions. 

Sbrl V. M. Trtvecll: It is a most 
I udierous epiIode that has taken place 
within the livin, memory of any 
nation whieh can call l1ftlf an inde-
ptmdent natloa. 

1Ir. CIIaIrmaIa: There ~ too much 
of Whispering noise in the HoUle. 

81m IIarI vw.. ~  It shows 
the unrest caused by Ins«urtty. 

SbrI V. M. T.rived1: We bave ..... 
noticing for a lon, time iIIe lack (1! 
elflciency of our security torees. W. 
had the example Of Bhupat, a -n 
man in himself, a rebel, a robber, a 
dacolt, a murderer, runnln, trom oD. 
place to another, and we were not 
able to caleh him. He showed his 
thumb to UI and walked over tit 
Pakistan, and We were not able to ,et 
back even that murderer from PUts-
tan. 

We had the instance of Lalk Ali. 
We were talkin, 'of arrestirur him, 
an:! he walked away and went over 
to Pakistan. We have this exampJI' 
of a tehsildar of Rajasthan commit-
ting criminal breach Of trust to the 
extent of lakhs of rupees. We ~ 
hIm, and he disappears, and who 
the FIR ~ ~g , he is found ift 
Pakistan. 

Here i5 Mr. Walcott, II notorious 
man whom we wanted to remain here, 
who goes away. where?-to Paldstan. 
We must therefore come to this c:on-

~ o  that here we have got 10 
~ o g {'ountlJ' which ~ an 

I'm'my 01 oU'S, which g ~ prot('ctioa 
to all criminals Who go over then:. 
Yet, we keep our eyes ~  on ~ 
question. 

Who arc the persons who hav. 
3I ~  this shelter to this man, wbe 
arc the penons who have connived 
at his going, and how are thClt' 
persons to be retained in service'! 
This is n problem for us to ~ . 

When this incident took place, 
wrote a !clter to our Prime Minister 
that it had ridiculed us In the eye#> 
01 the world. The reply that I got 
from the Prime Mini'Ster W&II m()ft' 
than I could swallow. He admitted 
that our officers were sul!ering trom 
inferiority complex towards whit .. 
skin and superiOrity comples \OWard. 
our own people, 

s-e BOD. M ........ : Shame. 

S!IJ'I U. 111. TlWedJ: When It ill a 
queetion of my children, your ehild-
rf'n Or anybody'! ~  hftT lIoin, 
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to the airport to have even a look at 
the aircraft, they are kept back, they 
are told visitors are not allowed 
beyond a particular line. And this 
white man wal".cs all over the airport, 
goes Into the aerodrome, fills his piper 
plane and fiies off, and there Is nobody 
to tell him that he cannot do such a 
thing. How long will this attitude of 
our officers continue? 

It is quite true that in this demo-
cracy, where ~  always 
rests with Parliament and with the 
Ministry, we find fault with the Min-
ister because he is not able to stand 
up to this position, he has not pulled 
the officers by the ears and told them 
that discrimination between black and 
white should cease in our country. 

Our method of recruitment has been 
so bad, that even today we recruit 
men not with brains but with fashion 
What is this ~  All of ~ 
indulge in drinking. Although we 
have prohibition, Walcott can offer 
them drinks, Indians will not be able 
to offer. The officers I have come 
across working in the aerodromes are 
all sort of drunkards. They indulge 
in debauchery. Is it through these 
Officers that we can expect the security 
of our country to be maintained? No 
I would say that security cannot ~ 
maintained with these officers work-
ing at the aIrport. 

Shri Bba&'wu Jba &14 (BbaIal-
pur): Kindly say some, do not say 
all. 

8hri V. M. TrivecU: I am sorry if I 
IlIlici all. I said officers whom I had 
mel Some may be Very good, I 
should say. 

But the posJ.tion sUll remains for 
lis to consider tha t, after all, If the 
aecurity ot our country Is to be main-
tained, it must be maintained through 
the integrity and the Intelllgence if 
the officers whom we employ. It we 
do not employ honest dcers with 
intepity, It will not be possible lor 

us to have the security of our coun-
try. 

Intelligence officers are there. They 
give wrong information always to the 
Government. They take money. 1 
remember that a Deputy Intelligence 
Officer working in Kallhmir in 19118 
sent out falSe reports about the acti-
vities of Abdulla in this country, and 
we were all kept in darkness. What 
type of intelligence officers are thelle 
who can be bouiht or purchased for 
a paltry sum? 

Our orders are not obeyed. The 
orders issued by the Central Govern-
ment are not obeyed. I haVe SO many 
instances which I can cite. Even 
today, in OUr Defence Ministry, orders 
are being issued which are not obeyed. 
Orders are issued by the Home Minis-
try. They are alwayS flouted, and we 
are sitting tight over it. When we 
report that such and such corruption 
is going on at a particular place, the 
officers join hands and tell us, after 
correcting the errors for .II short time, 
that OUr complaints Or allegations are 
without foundation. I can challenge 
them, I can show them they are not 
without foundation. They can see 
with their OWn eyes, but the Ministers 
cannot take it UP. It Is true that it 
is a colossal task for them, but at 
the same time, we have to rise to the 
occasion. 

Here, in this particular instance, 
what a shamelul conduct has been 
shown. ThIs man eoes about and 
ridicules us. Why talk about the jet 
planes flying from here. You could 
send a message in one minute to Jodh-
pur, which is at the border Of Pakis-
tan, and hundreds of plaes could haft 
flown from there ancl shot him dOWD 
in no time, but we took no action. 
We did not use our imagination, our 
Intelligence. We did not know the 
geography of our country and where 
Pakistan lay. And he flew to Pak1a-
tan at a speed of 110 miles. T'his y 
the most horrible thing that could 
have happened to our COI.IDtrr. 
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Walcott might be a swindler or 
J:Ilight not have committed any crime 
for which he was to be kept, but he 
has committed the crime of taking out 
a plane and breaking the rules of our 
airport and our Civil Aviation Act. 
He 'Should have been seized by us. 
But are we On terms of reciprocity 
to get back such criminals, have we 
entered into terms necessary, under 
the Fugitive Offenders Act to bring 
back criminals from other countries? 
If so, we will have the right te 
approach America and get him back. 
I do not knew whether we have en-
tered into such agreement or not. 

One thing more. These days we 
have sel'n that every time any sub-
versive activity ~ reported from any 
part by any pcr50n-I am not talking 
etC the Communi;t Party or any parti-
cular p:,rty-th(' Defence Of India 
Rulps are (here and they can be easily 
used. There is a provision in the 
Defence of India Rules themselves 
that if a foreigner is acting in such 
a manne!", even, in a suspicious 
manner, the usc of the Defence of 
India nules would De justified. So, 
the use of the DI Rules in this case 
would havp been justified. Still, in 
this instance, they slept over it. They 
slept over it even when thpre were 
instanc<!s which have been narrated 
by Shri Nath Pai. I was not aware 
of those in5tancf"'. He said that for 
five months this man had been trying 
to get out of this country. He made 
10 many attempts and yet we did 
nothing. with the powers that are 
vested in us. It is very shameCul. 
Where our own countrymen are con-

. cern ed, where a man has lot no 
extra-territorial loyalty and where 
even the ordinary charle cannot be 
made to him for peace and order yet 
On the basis of a particular enmity to-
wards one Minister or other·he is put 
behind the bars. But where a man baa 
done an act in a ridiculous manner, in 
IUCh a maruler that he ~ us and 
IMlr whole country to be laughed at by 
the whole world, we have not been 
able to use the very powerful weapon 
under the DIR under which We should 
1400 (Ai) ~. 

have Pl1t this man behind the bars. 
lt is a great shame. I should say that 
the least that the hon. Minister can 
do in this case, to preserve his honour 
and respect, is that he must get out 
of office. 

Shl'l Joachim Alva (Kanara): Sir, 
beg to Opp09C this motion because 

the Opposition has stolen something 
our actual consent. But, all the same, 
I feel that out of evil cometh good. 
Good has come out of this evil in the 
~  that this is not a party issue. 
The security and freedom of our land 
is everybody's concern. It is in this 
that our neck is right in. We inherit-
ed from the British a tight, complete 
machinery where half a dozen men 
looked from the frontier of Burma 
and guarded it when the Japs. came 
into India. Gen. Wingate was trained 
in the jungles of Madhya Pradesh and 
he went and liVed a very hard life in 
the jungles of Burma and guarded 
the frontiers of Bruma. It Is not fail' 
for our men to die or stand in guard 
on our strategic roads and allow ordi-
nary worthless individuals to take 

~ of Our security along the Palalll 
airport and 8cll the pass. This i. 
something very gerious. This is the 
time of emerl:ency when we are ex-
pecting our soldiers, who have not 
b"en with their wives for yeaI'I 
tog(·thE'r, to stand luard on our 
frontiers. 

Two at our parliamentary delega-
tions went recently into NEFA and 
we admired the Punjabi soldiers and 
also thosE' from the South who did 
a gallant job, who can be ~  
down the road to die 2,000 ft. or more 
belOW, and who were doing a wonder-
ful and magnificent job. We do not 
expect ordinary individuals, civilians, 
to take charge of our security at the' 
Palam airport and sell away the pall. 
These civilians are ordinary indivi-
duals. It does not concern them at 
aI!. They go off from their oftIce and 
have a club life or any kind of lite· 
over whiCh one has no control. But 
the conduct of these private indivi-
duals or Government servants is the. 
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responsibility of the State and when 
they have sold the pass in this manner, 
it is but meet and proper that we 
should go into the entire security 
arrangements, because the intelligence 
force be it military or civil, has to 
be fust-rate. We claim to be a first 
rate country, but everything also 
must be first-rate. We have got some 
first-rate individuals. Our country is 
the wealthiest portion of mankind, 
but where is our talent in organisa-
tion? Mahatma Gandhi was murder-
ed because of the lack af security. I 
knew the ADC who guarded Lord 
Mountbatten. He was the only son 
of the last Private Secretary to late 
King George. He was Lt. Lascelles 
and by the time he reached England 
he died of cancer. When the late 
King's Secretary's successor came here 
with Queen Elizabeth he was surpris-
ed that somebody like me enquired 
of that fine youngman who is no more! 
It was that single youth, Lt. Lascelles 
who guarded Lord Mounbatten. We 
are not lacking in talents. We have 
had this Walcott incident which is a 
disgrace to any country and also of 
the United States, though fair-minded 
people live therein. 

Now, in thr.; connection, I am re-
minded of a case which I handled dur-
ing the last war as an advocate before 
a Bombay British court-martial. A 
boy, coming from a high family, 
pocketed or puffed away just a packet 
of cigarettes. A plea Of guilty was 
made straightway but he got a punish-
ment rigorous imprisonmell! for six 
months! When I told! the British court 
martial that it was rather harsh, he 
said: they wanted to haul me ~ .. I 
h'8d to rush for aid to the Bntish 
Chief Justice of the Bombay High 
Court Sir John Beumont, who was 
one of the ablest judges and he said, 
"I will take care Of it; rourt-martials 
lIl'e like that." 

I mention this single incident to 
,how how harsh the British were in 
regard to a small types of oft'ence, 
namely, the theft of even a packet of 
eigarettes. I wish the Home Minister 

had laid a whole statement before the 
House, as to what was the conduct of 
Walcott before the Indian criminal 
courts. By 31st January, 1963, after 
this HOUSe had adjourned, we were 
all shocked to learn that WalcoU 
came and went into Ashoka Hotel and 
to another Hotel with his lady who 
is also one of the defendants in the 
court and they went on a racketeering 
with explosives and what not. What 
is your security and my security on 
the scats of this Parliament; if, whcn 
Parliament is within 10 miles of the 
air-port? Should a man have gone 
away like this? 

In August, 1948, was in the 
Karachi air-port on my way to the 
First Indian Editors' Delegation after 
India attained independence. My dear 
friend, late Shri Deshbandhu Gupta 
who was my colleague and who ;s no 
more-he died in an air-crash-had 
also been invited. There at the 
Karachi airport an official who had 
a patriotic look 'in him, told us, "these 
four planes belong to Mr. Cotton, and 
these planes leave here at 2' 00 A.lI&. 
for Hyderabad and come back before 
6 A.M." Mr. Cotton flew oyer India in 
those planes from Karachi to Hydera-
bad and went back, in such a shorl 
time. But this Walcott incident is 
worse than that. This incident is 
something dreadful. In this matter, 
the soul of the nation, the character. 
of the nation and of the officials and 
also the integrity of the meanest 
havaldar are involved. It se'ems that 
all good traits are lacking and some-
thing is wrong with us all. (Inter-
ruption) . 

Please do not interrupt me. Now;· 
we have this responsibility. We mud 
be guarded; we must be on OUr guard. 
It is not a party issue. This is .. ' 
issue which concerns every individual. 
Sometiml!"! a policeman drives away 
even M.Ps. when we cross the barrie,. 
at Palam as was saId here. We will 
have to be more vigilant about the 

o~  and the scoundrels. I hope 
that the United States ot America; 
which enshrines liberty and justlee I.· 
theory and practice, will not stand on 
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technicalities but in large-hearted and 
generous manner will say, "Here is 
Walcott; let him stand trial in your 
court." Perhaps the United States 
may not be able to fieTp themselves, 
because Walcott has-taken refuge 
next door in Pakistan. What was 
Walcott feeling when he got there? 
He said like this: "The entire Indian 
securi ty system is worthless. I ran 
away. They do not know how to run 
business." These are his words 
which he uttered. 1 have read them: 
I have not actually quoted them; but 
this was the sum and substance of 
what he said to "Dawn" in Karachi. 

Our administrative machinery hal 
to be geared up. I wish the Home 
Minister had put a statement today 
as to what has happened to Walcott 
before 31st January, 1963. Though we 
have got the entire account from the 
Civil Aviation Department,-that is, 
on the 26th September, 1963 he escap-
ed-how was he allowed, dumping 
explosives, to go scot-free from the 
courts, the courts which are harsh? 
For instance, the other day, a Delhi 
Civil court pasted a notice on my door 
saying "Come and give evidence in 
the civil case." I said I had no time. 
The Parliament was sitting. But the 
judge said "I will haul you down, 
arrest you drag you off to court." I 
asked what was the matter. He is a 
retired judge, a Commissioner in cpse 
in which 1 happened to know some-
thing. He said: "I will have you 
arrested." I asked, "You want to 
arrest an MP In the course of his 
business?". The notice was fixed on 
my door yesterday. I mention this 
fact to show how courts want to be 
hllrah, where harshness need not be 
displayed, and where also leniency Is 
shown when justice is esential and this 
sfioangulate our safety and Indepen-
dence. 

Mr. CbalI'IIIa!l: 
time Is up. 

The hon. Member's 

Shri Joaehl", Alva: I will fllnigb, 
soon. The Civil Aviation Department 
has laid down the ftJllowing objec-
tives of the air tramc services: 

"to expedite and maintain an 
orderly flow of air traffic; 

to provide advice and informa-
tion useful for the safe and effi-
cient conduct of flights; 

"to notify appropriate organisa-
tions regarding aircraft in need 
of search .... " etC. 

Do they not possess any sta1f for 
maintaining law and order? What i. 
the policeman iii' mufti doing there? 
What is the invisible policeman who 
is not in uniform doing there? What 
was he doing there at the Palam air-
port? Palam air-port and all the air-
ports are our lifeline. 

An lion. Member: 
port. 

Safdarjung air-

Shri Joachim Alva: Palam air-port, 
Safdarjung air-port and all our air-
ports are our lifeline. They can be 
detltroyed or their safety be lessened 
only at our cost, because a plane CIlA 
fly overhead, upstairs, and we shall 
vanish in no time if this state of a1fairt 
is permitted or tolerated. 

As I said. this is not a party issue. 
I have opposed the motion technically. 
As I said, out of evil cometh good. 
But this is something where the Home 
Ministry. the Defence Ministry and 
the Civil Aviation Department have 
to have with one pair of eyes and one 
pair of ears in perfect unison so that 
they may act in co-operation and com-
plete unity for the safety of our 
motherland. 

Shri Nanda: Sir, I shall intervene 
briefly in order to set at rest some of 
the doubts raised by the hon. mover 
of the motion and to put this matter 
in its proper perspective. I shall tlrs1 
deal with the personal matter. I agree 
with the hon. Member that the Gov-
ernment acts as a whole and it has to 
deliver the goods as a whole. OnP 
Member of the Government cannot 
say that the responsibility is some-
body else's. But Government doe. 
tunction in difterent departments and 
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theretore it may be quite proper that 
when a motion like this comes up, two 
or three ot us explain different aspects 
of it. That cannot be considered all 
divided responsibility. There has to 
be, ot course, a unified answer as to 
the responsibility of the Government 
as a whole, and I accept that res-
ponsibility. 

When the motion came to our 
Ministry, the view was taken that this 
was a fit matter to be dealt with by 
my hon. colleague. The reason was, 
looking at the motion it read, "To 
discuss escape of Mr. Walcott-a man 
wanted by Police in connection with 
the commission by him ot several 
offences". We had a look at it and 
we found that it was totally wrong. 
He was not wanted anywhere and thl!' 
whole basis ot this falls to the ground 
when it is known that he was not 
wanted anywhere. 

Shrl Nath Pai: I anticipated thi. 
and that is why I said, let him not 
take shelter under this. 

Mr. Chairman: Order, order. He 
will have an opportunity to reply. 

Shri Nanda: He anticipated the pro-
per answer and knowing that the 
proper answer was against him, is it 
an argument that I should not eive 
that answer! 

Shrl Hari Vishnu Kamath: Where 
has your security gone? Do not side-
track the issue. 

Shri Nauda: shall deal with 
security. I have not spoken for two 
minutes. First I want to dispose ot 
the personal aspect. It was decided 
that my colleague shall deal with it. 
If for some reasons somehow there 
was lack of coordination and my col-
league, Shri Raj Bahadur, did not 
know about it, the responsibility is 
mine; the mistake is mine and I own 
it. 

I will now '0 on to the merits of 
the case. Since the matter refers to 

violation of rules and regulations, 
naturally my colleague will deal with 
them. I will confine myself to the 
security aspect. I am glad that the 
hon. Member brought it up for this 
reason that just as he has this mis-
apprehension in his mind, the nation 
also may have it. Theretore, it Wall 
proper that the matter be brought up. 
So, at the last momlmt when the ques-
tion was being pre"ed, I did not think 
ot resisting it. I &aid, let it be discus-
sed. Maybe I have to learn a little 
more about procedures like this, but 
the substance is this. 

Shrl Tya&i: He succeeded with his 
adjournment motion like Walcott. 

Shri Nanda: I hope the hon. Mem-
ber does not compare him with Mr. 
Walcott in other respects also. 

Shri narl Vishnu Kamath: You 
were caught napping not only then, 
but yest£'rday alsO. 

Shri U. M. Trivedi: It is not Walcott, 
but well caught! 

Shri Nanda: It i. right that the 
matter has come up. Naturally he w 
expected to have concern for thi •. 
Naturally every Member ot Parlia-
ment must have active concern for 
this question, especially security. But 
what I wanted to emphasise was, ia 
this case it is not the security aspect 
involved. Regarding our common 
responsibility, I may tell the hon. 
Member that I do own the responsi-
bility tor the internal security ot the 
country. Therefore, if anything hap-
pens and if it is found that I have 
no-t done what I am supposed to have 
done, he would not find me hesitating, 
he would not find me trying to evade 
my responsibility and he would not 
have to press any thin, at all. 

I hope, Sir, our triends take thJ. 
matter seriously. I do take it serious-
ly. Let us sec what the facts are. 
How is it that I make a claim that it 
is not a matter of security at all? Of 
course, the hon. Member covered a 
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very wide ground-Goa, Chinese 
aggression and somebody brought in 
Bhupat and all that-but I am not 
going to give an explanation for every-
thing in the past. It may be that some 
error had been committed somewhere. 
It may be that even now there are 
loopholes to be plugged. It will be 
our very earnest endeavour to plug all 
loopholes and to improve the work-
ing of our security system. The sug-
gestion of the hon. Member as to 
whether there should be a commission 
or not is a different matter. But I 
would welcome any hon. Member to 
come and tell me anything, to give 
me any suggestion. Of course, with-
out his suggestion we must try to do 
our best. But if he has to say any-
thing we will welcome his suggestion 
because it is a thing of common con-
cern, it is the concern of the whole 
country and the opposition parties are 
there and they are not outside the 
whole nation of which this responsi-
bility is and whose concern it has to 
be. 

Now, Sir, the very simple fact is 
this. Somehow, these gentlemen 
about whom mention was made, 
Messrs. Tata and Sons, gave some 
money on loan to this man Walcott. 
If they had not lent this man, Walcott, 
some money for some purpose-I am 
not going into the question as to \". hy 
it was given and for what purpose 
they gave it-and if they had not 
gone to the court and obtained some 
kind of an order the previous day, 
this man was free to go away. Would 
there have been any question of secu-
rity then? Not at all This man could 
have gORe away simply informing the 
authorities concerned taking clearance. 
He could have then taken away his 
plane. There was no security involved 
then. This is the central fact of the 
matter. He was free to go away. 

But what happened? Let us under-
.tand it. Prior to that there were 
cases against him, Government funds 
were involved and there were certain 
criminal offences for which he was 
prosecuted before a magistrate in 

Delhi. Certain fines were imposed on 
him and he duly paid those fines. He 
was not wanted by the police in any 
further criminal proceedings. I stress 
that fact. 

Then there is one other fact which 
must have a very important bearing 
on it and which my friend will possi-
bly bring out in connection with the 
administration of the aerodrome. The 
magistrate passed an order. That 
order enabled Walcott to enter the 
place for purposes of maintenance. He 
was free to do that. The customll 
authorities who have the control over 
the plane would allow the mechaniclI 
etc. to go and work on the plane. 
Now, this was going on. It was under 
an order of the magistrate. It would 
have been a contempt of court not to 
allow him to do that. He was doing 
it because there was an order that 
he should be permitted to do it. 
(Interruption). I am explaining the 
facts as they are. 

Shri Mahtab (Angul): If he was a 
free man, why was this order from 
a magistrate necessary? 

Shri Nanda: I am talking about the 
earlier history even when he was not 
free. Even then this was not the 
position. 

Shri Tyarl: At the time of leavm. 
he was quite free. (Interruption). 

Shrl Nanda: Yes. There was no 
order of restraint on Walcott. There 
was an order on Walcott that because 
he owed some money to Tatas there-
fore, in the interest of Tatas, he should 
not take it away. 

Shrl U. M. TrIvedi: That Will aD 
order of the court. 

Shri Nancla: It was only an ordi-
nary civil case. There was no order 
to detain him. 

Now, I can quite understand the 
eloquence of 8hri Nath Pai. This is 
a spectacular case, he dramatised it 
and he wanted to exploit it. He says 
that we shall be ridiculed because of 
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this horrible thing. I think by try-
ing to exploit these things in this 
manner by making a charge in which 
there is no substance, by trying to 
make as if the security of the nation 
has been violated and we have been 
doing things which no nation can 
aJIord to do, he has done exactly what 
he has been accusing others of doing. 
It is exactly by playinr: to the gallery 
like this that he is trying to exploit 
the situation. Since this is the real 
position, let him wait for some better 
occasion for using his well-known and 
admirable power of eloquence. 

Shri Bari Vishnu Kamath: Then, 
why was he chased? 

Shri Nanda: I think he waq not 
chased at all. There was no obliga-
tion on all.¥body to chase him. No-
body was asked to keep a watch over 
him, no police was involved because 
it was a civil case. 

Dr. M. S. Aney (Nagpur): 
know why he was chased 
planes? 

May I 
by our 

Shri B:.ri Vishnu Kamath: Two 
Hunter planes of I.A.F. went after 
him. 

Shri Nanda: It was something 
superfluous. 

Shri Bari Vlslmu Kamath: Super-
fluous? 

Shri Nanda: Anyhow, I am not 
explaining it. The court gave an 
order not to move the aircraft. There-
fore, so far as his movement is con-
cerned, the police does not r '.ne into 
the picture at all. lIe need not get 
the permissiOn of the police to ·go 
anywhere he likes. If he owes 
Rs. 50,000 to somebody and he goes 
away, why should the police come 
into the picture. Therefore, please 
do not advertise it as if we are so 
much lacking in taking precautions 
for the security of this country. 

Shri Harl Vi:'llUlu Kamath: That is 
besides the me.n issue. 

Sbri SI.nha8an SlDcb (Gorakhpur): 
Who ordered that the plane shall not 
be moved out' of the aerodrome? 

Shri Nanda: The service of the 
police is called for when there is some 
order to the police that they have got 
to do this, they have to be stationed 
at a particular place or they have to 
stand guard on something. Since 
there was no such order, there was 
no question of police, no question of 
any warrant action, no question of 
surveillance, no question of .... 

Shri Harl Vishnu Kamath: It is 
complacency wOrst confounded. 

Shri Nanda: My hon. colleague will 
deal with the rest of the points. 

Shri Hari Vishnu Kamath: In that 
case, why has the Government asked 
the United States Government to 
extradite Mr. Walcott"! 

Sbri Tyagi: He was permitted by 
the court to go and just look after his 
plane. All right. But, was his plane 
attached under some decree? 

Shri Snrendranath Dwivedy: That 
is none of the concern of the HOme 
Ministry. 

Shri Bari Vishnu Kamatb: It is 
most unworthy of a responsible gov-
ernment. Sack them. 

15.54 brs. 

[MR. SPEAKER in the Chair] 

Mr. Speaker: Shri Swell. 

Sbri Tyali: Sir, before you occupied 
the Chair I had asked a question. The 
hon. Minister has stated that Mr. 
Walcott was not wanted by any court 
by any warrant and there was no 
charge against him except that he was 
indebted to some party and that for 
that purpose, his plane was detained. 
I want to know the position of the 
plane. 

Shri Nanda: His plane was not 
attached. 
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Sbrl Tyagi: So the ,plane was free! during the proceedings ...... (Inter-
ruption). 

Mr. Speaker: Order, order. It was 
only an intervention by the Home 
Minister. The main answer will come 
afterwards. Now, let the debate go 
on. 

Mr. Speaker: Order, order. One 
hon. Member springs up and just 
beginl to speak when another it 
already making a speech. I would 
request the hon. Members kindly to 
observe the Rules of Procedure at 
least. There can only be one hon. 
Member on his legs at one time. 

Shri Tyagi: Anyhow, that matter ill 
clarified now. 

Mr. Speaker: Does the han. Home 
Minister want to say anything on the 
questions that have been asked? 

Shri Nanda: I have answered all 
those questions. I do not think there 
is anything more to be said about it. 
The man was free to go away and to 
remove his plane without any let or 
hinderance before Tatas brought in 
their claim. In pursuance of that 
claim some kind of a temporary in-
junction was issued that he may not 
remove it till he has paid the money. 
If he had paid ihat money, he could 
have gone away. 

SIu'i Hari Vishnu Kamath: Could 
have. 

Shri H. N. Mukerjee: I am going to 
intervene only because the hon. Home 
Minister replied at this' stage and 
claimed that in regard to security 
matters he is the Minister concerned 
who has given the definitive reply. 
That is why the question arises-and 
it has been stated during the proceed-
ings that a court order had been 
served which required that the plane 
was not going to be removed unless 
the court gave the line clear-if the 
court order had been served-if it had 
not been served, it is a different 
mutter-yet it was not obeyed because 
of somebody's default, then the hon. 
}Iome Minister must give an answer 
and satisfy the House. 

Shrl Nanda: There was nothing at An HOD. Member: Tell us as to 
1111 to restrain him. who was responsible. 

Shri Radhelal 1~ (Ujjain): Sir 
may I request the hon. Minister, 
through you, to place on the Table ot 
the House the orders of the court 
preventing him from taking away the 
plane and also allowing him ..... . 
(Interrnpticm) . 

Shr.i Nanda: No. 

Mr. Speaker: Let us proceed with 
the debate. Then we will have the 
main answer also and after listening 
to other hon. Members we will see 
what is left behind and if something 
more could be clarified ...... (Inter-
TUption). 

Shri Lahri Singh (Rohtak): He has 
explained the position that the plane 
was attached. 

Shri H. N. Mukerjee (Calcutta Cen-
tral): A statement has been made 

Shri Bade (Khargone): Let the 
hon. Minister reply. 

Mr. Speaker: Everyone says, let us 
hear; but how can we hear? 

Shri Bade: Let the hon. Home 
Minister reply. 

Shri Raj Bahadur: I would like to 
know when I shOUld reply. 

Mr. Speaker: All right. The hon. 
Minister says that he will reply to all 
those questions. Shri Swell. 

Shri Swell (Assam-Autonomous 
Districts): Mr. Speaker, when I read 
about this incident of the disappear. 
ance of Mr. Walcott from Delhi in his 
own plane, my reaction was the re-
action (. the common man of India, 
that is, that the security measures of 
this country are worthless .... 

Shrti Nath Pal: Non-existent. 



4!:S Motion NOVEMBER 19. 1963 /0'1" Ad;ournment 

Shrl Swell: .... non-existent will be 
a better word-that the defence is 
weak and that anybody can get away 
through the security measures of this 
country in this manner. I had expect-
ed that the hon. Home Minister who 
has owned that the security of this 
country is his responsibility should 
have said something to assure us, to 
remove our doubts and to create some 
faith in the people of this country in 
the security of this country. I am 
sorry to say that he has failed in doing 
that. The confusion and the heat 
which he has generated by his reply 
just now indicates that he has not 
been able to set at rest the misgivings 
and the doubts of Ule people of this 
country. 

I would like to put just a few ques-
tions to t.he han. Home Minister which 
arise from his reply. He has SOlid just 
now that Mr. Walcott was not wanted 
by the court. He was not wanted 
personally, but then the Minister also 
admitted that the court had passed 
an order impounding his planes both 
at Palam and at Safdarjung. That 
order of the court had been served on 
the 25th of September. It came out 
in the papers too on the following 
day, the 26th of September. Now 
was it not to be expected that as an 
ordinary precautionary measure the 
authorities concerned should have 
taken steps to see that Mr. Walcott 
did not have the chance of running 
away with his plane? 

16 hrs. 

AIr Bon. Member: Why? 

Shrl Swell: Because the plane was 
impounded. He was not expected to 
handle his plane or to take it away. 

Mr. Speaker: Order. order. There 
are so many discussions taking place 
lleparately in the House. 

Shrl Swan: I would like to ask: 
whose duty it was to enfOrce the 
order of that court? If it is not the 
airport authorities, then who is the 
authority concerned to see that Mr. 
Walcott does not handle his plane and 
does not have the chance of runnin, 

away with his plane. especially in view 
of many reports which (J{Jvernment 
must have had of Mr. Walcott's 
attempts in the past, previous to this, 
of running away? It was an ordinary 
precautionary security measure which 
ought to have been taken. 

I am a lay-man. I am not an expert 
in aviation. I am not a security 
expert. But I know this much that 
before any plane takes off from an 
airport, the permission or the duty 
officer has got to be tnken-the per-
mission of the person who is in-charge 
of the control tower. Now, obviously. 
Mr. Waicott did not have that autho-
rity. that permission, from the duty 
officer to take alI his plane. If the 
duty ollicer had not given that per-
mission to him to take alI hi, plane. 
then he definitely ought to have Inken 
that Mr. Walcott w"s taking otI the 
plane without any permisslOn. I would 
like to ask the Government as to 
whOse duty it is to try to intercept 
that plune. Or is it that if anybody 
wants to take off from the airport. 
we are helpless to do anyUling? 

The security of the country is 
upper-most in our minds since the 
last one year or more after the Chi-
nese aggression. Everybody is talk-
ing about security. I expect that our 
airports are the vital security instal-
lations of this country. I do 
not know what security measures are 
there in our airports. If a person can 
take off his plane and gp off. what is 
there to prevent an enemy plane-
landing in .our airports by force. as 
Mr. Nath Pai has said, taking airport 
auth.rities by surprise and then run-
ning away?" It seems we d.o not have 
any arrangement whatsoever to in-
tercept planes. I was taid that 
the the Safdarjung airport does not 
have the Indian Air Force there. I 
am told the Indian Air Force planes 
are stationed at Palam. Granted that 
is so, even then the duty of!icer in-
charge of the control tower of Safdar-
jung airport should have immediately 
contacted the security people at 
Palam airport and asked them to inter-
cept this plane. Now, when the Home 
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Minister said that security was not in-
volvl!d at all, what I want to ask is: 
what then is involved, if not security? 
If the Government felt that security 
was not involved, what necessity was 
there for them to send belatedly two 
planl!s after Mr. Walcott to try to in-
tercept his plane? What was it that 
made them send these planes if it was 
not the consideration of security? 
Shri Illdrajit Gupta has just now said 
that he is afraid of another thing. It 
is a shameful story. It is a story of 
which we are all ashamed. I do not 
think that any good purpOse will be 
aerved just by our picking faults with 
the Government Or finding fault with 
the Government. I think that we 
Indian:; as a whole, We as a nation 
should feel ashamed and take the res-
ponsibility for there kinds of things 
happening again and again in the coun-
try. 

Shri U. M. Trivedi referred to the 
letter which he wrote to the Prime 
Minister by which he drew his atten-
tion to this dismal and sorry stOry, and 
he said that he was sorry to get the 
reply in which the Prime Minister had 
.aid that we Indians as a whole suffer-
ed from an inferiority complex in re-
lation to the White people and from a 
superiority complex in relation to our 
own people. I do not see what is 
there to be sorry about it. I think that 
the Prime Minister has only "llade a 
statement of truth, and we should take 
a lesson out of that. 

Instead of trying to defend what this 
Government has done or has failed to 
do, I think that it would have been 
more becoming on the part of the 
Home Minister to have owned his mis-
take and to say and assure this House 
'We have made a mistake; we shall 
learn from that mistake, and we shall 
not commit the same mistake in the 
future'. I think that that would have 
been more becoming on the part of the 
Home Minister. But by trying to de-
fend, he has not been able to convince 
me, and I am sure he has not been able 
to convince the people of this country 
also that the thing is as simple as that. 
There is a whole story of corruption 
behind thal 

We do not believe, for imtance, that 
Mr. Walcott could i\et away from this 
country without the active connivance 
of the officials of this country at diffe-
rent levels. 1 would like to remind 
you that this is not the first time that 
this sort of thing has happened. I do 
not remember the year, but sometimes 
in the forties or about 1950 Or so. 
Mr. Laik Ali escaped from Hyderabad 
almost under similar circumstances. I 
would like to draw YOUr attention to 
another thing. On the 12th of October, 
a horde of Pakistanis, a large number 
of them, walked into the Indian terri-
tory in the Khasi Hills area in Assam, 
beat up the customs officials in that 
area, robbed the Customs House in that 
area, and we say that we could not do 
anything to resist them because our 
customs officials and our people were 
unarmed in that Customs House. I am 
draWing your attention to all this, 
because it was all linked up with the 
security of this country. 

I expect the Home Minister to try to 
find out who are the people really 
guil ty in this sorry story, and to place 
the report of that inquiry before this 
House and to mete out exemplary 
punishment to those people. It is only 
then that the country will be assured 
that Government means business when. 
it talks of the security of this country, 

Shrl Bimmatsinhji (Kutch): Mr. 
Speaker, Sir. It is no pleasure to speak 
on this unpleasant affair, but as han. 
Members before me have already said, 
this is a very serious matter which· 
affects the security of our country also. 

Government can be indicted on two 
grounds. One is that they allowed the 
person to go away or flyaway and 
escape, and the other is that when this 
motion was moved also, it went un-
noticed. The Defence of India Rules 
are applied to our countrymen some-
times vigorously, but it is surprising· 
that in a case like this, Government 
could do nothing about it. We just had 
the 'Operation Shiksha' in whiCh our 
pilots and our Air Force were supposed 
to be trained in radar. From whatever 
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[Shri Himmatsingbji] 
information has been given to the Hose 
today, it is clear that t.!ley were given 
a long time to consider the warnings 
that were given. In spite of that, noth-
ing has been done to prevent the Jlight. 

I might also mention here that the 
remarks made by my hon. friend from 
the Communist Party were quite irre-
levant, as usual, to this matter, and 
apart from that, the mention of the 
House of Jaipur that he made was 
quite baseless, 1 am informed. They 
did not know Mr. Daniel Walcott and, 
therefore, 1 am surprised that a res-
ponsible person like the hon. Member 
should have made such a statement. 

He also mentioned the princes in 
ieneral. I would request the hon. 
Member to place any facts he has re-
garding this matter where the princes 
are involved before Government, the 
authorities concerned and before thiI 
House. Let them take whatever action 
is called lor. However, 1 do not want 
to say anything in this matter regard-
ing the princes except that this refe-
rence was wholly irrelevant. But 
since mention has been made here, 1 
am compelled to refer to it. Just now, 
Shri Nath Pai mentioned that Daniel 
Walcott was a criminal. To link the 
names of responsible citizens of this 
country with a criminal like that is, I 
am sure, not in good taste. 

I was speaking about the radar ins-
tallations that we have just received 
from friendly countries. What would 
happen if there was an air raid or any 
incursion from the enemies of our 
c(":ntry? I hope the information 
would come quicker than the warning 
that was received by Government in 
this case. It is no use fighting shy of 
this defect in OUr defence prepared-
ness. We must face up to the facts 
and remedy whatever is lacking. I am 
pained to state that this is one of the 
inC:idents, a very small one, in compa-
rison to others that have taken place 
on our borders, which has made us 
look down before the other countries 
of the world. 

The basic defect Or the basic reason 
for all that has happened in this case 
is, to my mind, our way of thinking, 
our approach to these problems. Just 
now the hon. Member gave all the de-
tails of how the various authorities 
concerned were warned by the chowki-
dar or whoever was present on the 
scene at the time, about the activIties 
of Daniel Walcott. In spite of that, 
nothing was done, and when our air 
force planes took off in pursuit, they 
were asked not to shoot it by the Ex-
ternal Affairs Ministry. If this is true, 
it has a direct relation to our way of 
thinking in these matters. We need 
not start a war. I think on such small 
incidents a war may not or would not 
start. 

May I give another example in this 
connection? Our neighbours have 
been making threatening moves re-
cently. The Pakistani constabulary or 
border police, whatever it is called, 
(lame into our post and took away 
valuable papers; yet we could not do 
anything about it. This is the back-
ground from which we have to get out. 
we have to face facts. This is all 
I have to say. Thank you. 

Shri Hari Vishnu Kamath: May I, 
by your leave, request you to extend 
the time in view of the vital national 
importance of the subject matter of 
the motion, under rule 62? If I may 
draw your attention, rUle 62 says: 

"The Speaker may, if he is 
satisfied that there has been ade-
quate debate. .. 

Only if he is satisfied, not other-
wise. 

Mr. Speaker: Let me see if I am 
satisfied. 

"" mr ~. ~  
~~~ gm ~~ ~ 

~~~~~ ~ 
~ ~ ~ ~ ~ m:q ;tt 

~~~ ~~ it; ~ ~ 
~ ~ itit ~ 
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~I ~ ~ ~ ~~~ I 

~ iffif ~ ~ ~ ~ ~ ~ 
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~~ ~ 11 ~~ ~  ~ 
~ ~~I~~ ~~ 

qrif ~ ~  ~, ~ ~ ~ ~ I 
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~ ~ ~ ~ ~ ~ ~  
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~ ~ j  ~~~1I  ~  
~  ~ ~, ~ ~ ~  ~ ~ 
~ ~  ~ ~~~ ~ ~ ~ 
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~ ~ ~ 1 I1 'fiT ~ ~, ~ 
~ it ~ f'RlT lfRf ~ I ~ 
~ 16~ ~ iffif ~~ ~ 
'f<'ft m ~ ~ ~ ~ q:it f<romr it 
~ ~ I ~ SIl:IT'f *,"r ;;;ft ~
~~~~~~~~ ~  
~ ~ ~ flli "(m 'lit ~ fiflITff 
;ffi- \iTT ~ ~ flli ~~ ~ ~ crT 
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i;i' ~ ;;rr;;f q;;rjfur iiiT ~ it 'IlV!T I 

~~  f«m i'fCCf 'flIT 1I ~ ~~~, ~ 
I ~ ~ CfIfi ~ \iTT ~ ~, ~ ~ 
it ~ ~ i!l'T ~ '!f"ffi iiiT, 
~o  ~ I  t I ~ Cf"ti 
~ ;fifu it ~ ~ ~1I  \ilTCfT ~ 
~ ~ ~~ it ~~~  "-
~ Cf"ti ~ o 16 fli<iT'li ~ 
~ ~ ~ ,16 @' ~ 'WT 1li11.;:r 

16 ~ ott ~ ~ ;mrr t cr<r 
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[J!ft ~~ ~  

€I'fi ~ ~ f;:pf;<'R If>'' mm ~ 
~ ;;rr ~ ~ I ;;r.r a'lti 1~ ~
IfiTor if ~  ~ a<r alti 
It ~ ~ 'CfC ~ ~,  ~ ~ 
fffift ~ ~  I ~ ~ j -  t 
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~ frifr ~ it fif,m <rn" ~ 
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~ If>T ~.  ~, ~ ~ qft if ~ ~ 
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~~ ~ ~~ I ~  ~ 
~ flf>m ~ "'Ilf> I "ITifif ~ ~ ~  
~ Sl'trR +f;;ft- it; qft it I pT ~
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if ~ ffi <"D ~ ~ ~ ~ aif, 
~ ;ftfa- ~ ~ I ~  ~ alti 
. ~ If>T, $;j.f fcmWliT if '1ft 
~ Cflf> ~o  mm ~ ~ ~, fcRw 
ll'it, srmif mfr, <liT ~ ~ If;T 
~ ~ ~~, ~ ~ ~ Cflf> f'r. 'iftif 
~ ~ ~ ;;r;u; ~  ~ '1ft ~
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~~ I • 

ffi ~ m; ~ ~ I 'lI'f Olti ~ ~ 
~ ~ ~ ~~Qo O  
~ ~ fffift ~I 

11· ~ G!hit ~ ~ fit; 
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~ ~ ~ ~ ~ 
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~ ~ ~ ~ ~ 
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~~ ~~~ I I  ~~ 'I;RoW 
~ fiff.<1 ~ ~ I 

Mr. Speaker: Shri Raj Bahadur. 

Shri Hem Barua (Gauhati): Sir, on 
a point of order. This is a matter that 
involves the security of the country 
and the Government, by shifting the 
responsibility to the Ministry of Trans-
port and Communications does not de-
vote proper care-(Interruption). 

Mr. Speaker: Order, order. I have 
called upon the hon. Minister. 

Shri Nath Pal: I would like to exer-
cise my right, and would like to speak. 

Mr. Speaker: I will give him seven 
minutes. 

Shri Nath Pal: A little longer, Sir, 
because you were not there when I 
spoke. 

Mr. Speaker: Ten minutes have 
been fixed for the speeches of han. 
Members and it cannot be longer than 
that. 

Shri Nath Pal: The right of speech 
is a right which exists. 

Mr. Speaker: It exists, but a time-
limit has also to be fixed . . 

,. 
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Shrl Barf Vishnu Kamath: 15 
minutes may be liven. 

Mr. Speaker: No. The hon. Minister. 

Shri Raj Babadur: Mr. Speaker, Sir, 
I must start with a word at apology 
because of my absence yesterday at the 
time when this motion was admitted. 
I would not like to go into the detailil 
and take the time of the House, but I 
would only apologise to the House, 
first, for my absenCe yesterday but ii 
was for reasons beyond my control. 

A case has been made out that there 
has been a great lapse on our part in 
regard to security arrangements, thai 
We have deliberately connived at the 
violations of our rules, etc. A number 
ot epithets have been used, but it i. 
not for me to reply to epithets by 
epithets. I think the best that I can do 
is to state the facts in their proper 
lrequence SO that we can get a correct 
perspective of the whole matter. 

So tar as Mr. Walcotf is concerned 
the first time that his plane came or 
the first time that We had any dt!alingll 
with him, wai when the Air India 
litood in need at certain aircraft for 
certain non-sceduled flights to certain 
foreign o ~ to lift important 
cargo. That was about a couple of 
7eare back. The first time when the 
Piper aircraft, which has been flown 
away, came here was as far back as 
May, 1962. To be exact, the date was 
25th May, 1982. It was going to and 
fro between the various parts of the 
C(:untry. Bombay, Lahore sometimes, 
and Jalpur, and then it came and was 
grounded for somt! reason at the 
Safdarjung airport roundabout July, 
1982. For the first time that certain 
ol'ren('es were traced to Mr. Walcott. 
and he was arrested, was roundabout 
25th september. He was arrested for 
violation of certain customs regulations 
and also later on for the violation of 
the Arms Act. He was challaned by 
the police. He was sentenced to six 
months rigorous imprisonment and a 
ftne or Rs. 2,000 each on three counts 
and the sentences were to run concur-
rently. He went in appeal and 

on appeal, although the sentence 
was maintained, it was reduced to the 
term already served by him. But 
when the cases were going on, he was 
released on bail. In this case, al-
though a gOod deal has been said aboui 
his antecedents and Mr. JRD Tata's 
name has also been brought in speci-
fically, it was only on the recom-
mendation of a very high and 
respectable official of the World Bank, 
that the Tatas are reported to have ad-

~ a sum of Rs. 60,000, which was 
deposIted with his solicitors, who ulti-
mately made use at that amount tor 
the bail. So, when we speak about 
a?tecedents, sa tar as we know about 
hIm, he is the President at what is 
known as the Trans-Atlantic AirlineL 
We know that he has been supplyinlli 
.planes to us when we wanted them for 
scheduled flights. We know that apart 
from the Piper, even today there is a 
Skymaster, at course without engines. 
But even without engines, it is easily 
valued today and perhaps the lAC will 
be happy to buy it for Rs. 20 lakhs to 
Rs. 25 lakhs. So, one thing is clear 
that he was a man of property, that h; 
was flying aircraft and that our OWD. 
nationalised airline also used his air-
craft. We have it on the authority 01 
no less a person than Mr. Indraji' 
Gupta that he had been mixing with 
Rajas and Maharajas. So, far ~ thi. 

~  is concerned, unless Mr. Nath Pal 
has got some special source of infor-
mation about certain heinous o ~ 

committed by him in this country or 
elsewhere, we know nothing exceptinlli 
that he was charged under the Arms 
A('t on three counts. He was punished 
and he served the terms of imprison-
ment. He was also char.l!!ed for viola-
tion of customs regulations and paid 
the penalty for it. 

While he was hauled up for violation 
of customs regulations, an order was 
issued by the Assistant Collector of 
Customs, which I shall read out. It fa 
dated 8th March, 1963. It reads: 

"By virtue of the power confer-
red upon me under section 142(1) 
(b) of the Customs Act. I Assis-
tant Collector of Customs, Delhi, 
order that the Piper Plane No. so 



50 7 Motion NOVEMBER 19, 1963 for Adjournment sot· 

[Shri Raj Bahadur] 
and SO grounded at Safdarjung 
Airport shall be detained till luch 
time as the amount of the penalty 
is paid." 

A copy was forwarded to the Deputy 
Superintendent of Police, Safdarjun, 
Airport who was asked to "ensure 
that the aircraft is detained". A copy 
of this order was passed on to 1!he 
airport authorities for information. 
What is the function of an airport? 
It is to regulate air traffic, to prevent 
collisions in air and also to provide 
such navigational and other aids re-
quired ·under the ICAO regulations 
by flying aircraft, ours or foreign air-
craft. Any citizen of a country, which 
is a member of ICAO, can land in any 
other country. They can land and 
ask for necessary facilities. They can-

not take any traffic, unless there is 
some agreement to that effect. But 
they can come and obtain all types of 
assistance and help and also for look-
ing after their planes, etc. So, any 
citizen of a country which is a party 
to the lCAO convention can land at 
Safdarjung. He landed in our coun-
try with the Skymaster which is at 
the Palam airport and in this case 
with the Piper plane. 

What happened in this particular 
case? Because ne had not paid the 
customs penalty, an order was issued 
by the Customs Collector. A copy of 
it was sent to the Deputy Superin-
tendent of Police saying that "that 
plane should be detained and proper 
arrangements should be made." A 
copy was sent to the airport authori-
ties merely for information. As soon as 
he was sentenced, he was sent to jail 
and he seried the term of impriaon-
ment. Mr. friend, Mr. Indrajit Gupta 
said this man 'has' been -Ibobnobbing 
with our airc:ra"ft officers; ,perhaP/l 
certain motives have been attributed. 
All sorts of thing9--drinking, corrup-
tion, debauchery-have been raised 
here. I am surprised to know that 
this man was released only on 23rd 
September, 1963 and charges of hob-
nobbing are made ,against him, eve. 

though he flew away only a couple 
6f days after. 

Shrimati Renu Cbakravartty: H. 
was seen in the canteen the previoUi 
day. 

Sbrt Raj Babadur: I do not bo. 
whether the canteen serves drinka. 
But if you think that all our em-
ployees of air services, and air o~ 
ration employees are so vicious that 
they do nothing but drinking in can-
teens, this is a tribute you are payiDI 
them. I am not concerned with that. 
but I will say that he came out oj 
the jail on 23rd September. He pai, 
all his fines which were imposed ~ 
him under the criminal cases or the 
Arms Act cases. He also paid awa, 
all the penalty he had to pay to 1!h. 
customs and the Customs Authoritiee 
then issued an order on 25th Septem-
ber which runs as follows: 

"Consequent upon payment of 
penalty amounting to R... 15,000 
by Mr. Daniel Walcott, the Piper 
plane lying ,rounded at Safdar-
jung Airport is allowed to be 
removed." 

This order is actually dated 2.~ 
September. He could have fto ..... 
away the aircraft because Ibe had paict 
an the penaltie. and fines,' and had 
al!lO serveiI the terms of imprison-
ment. Therefore, in this particulas 
case, so far as the man was concern-
ed, the Home Minister was absolutely 
right in saying that there was no res-
triction on him on the 24th and ~ 
25th. I would say that thereWBS nO 
restriction against the person an1 
time even thereafter becaUse he wall 
not wanted in any case. 

Shri Nath Pai, unfortunately, hie 
been making, what may be called, 
ntpositions, if 1 ma:r sa,. 10. I haft 
already explained some backlJ'OUn'It 
about his antecedents which' Sbrl 
Nllth Pai had attached. He said' that 
warnings were issued that he sholi14 
not be aHowed to fly. I will come 
to that subsequently. But I woul4 
like to say here that no waminp 
were ever issUed. Shri Indraj-it 
Gupta mentioned about hob-nobbinl 
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That also is not a fact. Then he said 
that there was the authority iO shoo. 
down his plane. I will come to that. 
That also, I think, is absolutely un-
warranted. What for is an air force? 
The air force is to intercept hostile 
aircraft violating our space. I will 
come to that point, but I would 
answer here only one point that he 
made. He said that while he flew 
over the jail, Walcott dropped choco-
lates and biscuits and said "ta ta". 
How could Mr. Nath Pai or his in-
formants hear "ta ta" in the drone of 
an aircraft I do not know? I think 
Shri Nath Pai or his informers alone 
could hen l' his "ta tn" from that alti-
tude. So far as his dropping of 
biscuits etc. is concerned. we have 
made the necessary verification from 
the concerned authorities and we 
have been informed that no biscuits 
were dropped in the jail premises. I 
do not know from where he got this 
cock and bull story to palm it off here. 
Probably he wanted to make out a 
cogent caes in an eloquent manner. 
But eloquence must not be confused 
with mere vague charges, mere hearsay 
and mere vituperative language or 
epithets. So far as this is concerned, 
I will say that tJhe whole case has been 
made up on suppositions. The first 
supposition is that he was wanted by 
police on so many cases, that he was 
a culprit, that he was a wanted man, 
that a scooter had been placed which 
was removed by the airport authorit-
ies and all that. We have made en-
quiries and We have found that all 
these allegations are absolutely in-
correct. 

Now, what happened'? After this 
order was given he came and said 
that he wanted to go. This was on the 
morning of the 26t'h. But before that 
a private suit also had been brought. 
That was from no other party than 
Messrs. Tata Sons Private Limited, 
for the recovery of the amount that 
he should have borrowed. It was a 
civil suit. In that civil suit :111 that 
happened was, that the concerned 
learned judge only passed an interim 
order which, I think was in the nature 
of an injunction. It was never an 

attachment order. We shall have t. 
draw a distinction 'between an attach-
ment order and an interim order. The 
court does not merely pass an order 
of attachment and leaves it at that. 
In a case of an attachment the court 
entrusts somebody ,authorised by it 
to take charge of the property or 
the court itself takes it up and pute 
somebody in charge of the property 
and makes him responsible fOr it. 

An Hon. Membf-r; Read the orde ... 

Shri ItOlj ~  It i. like this: 

''Whereas an application has 
been made by the plaintiff" 
the plaintiff here is Tata Snns 
"against Mr. Daniel Walcott under 
section ...... it is ordered that air-
craft type Piper PA23 Registered 
No. 31463 be not removed from 
Safdarjw1g 
(Interruption) . 

Airport ...... " 

Let me state the whole case. Let the' 
hon. Member opposite have the 
patience to hear the order in full. 

"You are also ordered not to 
withdraw an amount to the extent 
of Rs. 20,000 from the court of 
N. L. Kakkar, Sub-Divisional 
Magistrate, New Delhi till 28-9-63. 
You are further given notice of u 
application and objection to the 
same, if any, may be flIed on 
28-9-63, the date fixed for the 
hearing of the case, given under 
my hand .......... . 

A copy of this order was forwarded 
to the Aerodrome Officers, Safdar-
jung. 

I have had some experience of la"" 
and I say in all humility that this is 
not an order for attachment.· It is IIlI 
interim order, restraining a particular 
party from doin, a particular thiDa-
That is all; nothing more than that. 
Ail attachment order implies many 
things and many steps 'have to be 
taken. None of those steps is eon-
templated here in this case. I have' 
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read out the previous order of the 
customs authorities. The customs 
authorities were good enough, careful 
enough, to address a copy of the com-
munication or order to the Superin-
tendent of Police, telling them that 
the aeroplane of Mr. Walcott shall be 
detained and a guard posted over it, 
which was done. In this case, no 
such endorsement was there. Now 
what happens? What can the police 
do? The police cannot act on Its own 
violation in such cases. Judiciary is 
completely independent of the execu-
tive, We want it and we stand for 
the separation of judiciary from the 
executive. So, the executive cannot 
interfere in a domain Or a province 
which is not its own. When the order 
docs not go to the required limit, how 
can we interpret it. that way? 

.Shri II. N. Mukerjee: When an 
interim order is made, for the interim 
period it has to be obeyed. 

Shri Raj Bahadur: Can any citizen 
of this country go against the order 
of the judiciary or try to interpret it 
his own way? 

Mr. Speaker: What the Minister ~ 
trying to argue is that this order by 
the court was directed to the person 
himself and not to any other authori-
ty, whether police, magistrate or ad-
ministration. 

Shrl H. N. MukerJee: But the court 
has sent a copy of it to the aerodrome 
authorities. 

Mr. Speaker: That information is 
,iven. But the order say, that llr. 
Walcott has been asked by the court 
not to remove the aircraft. That is 
all. 

Shri Raj Bahadur: Exactly. The 
order was addressed only to Mr. Wal-
cott; none else. We were only inform-
ed. 

AD hOD. Member: What are you 

police organisation. Secondly, even 
the police and the security could not 
come in in a field where the court is 
seized of the matter. The police could 
not have transgressed its authority; it 
can only act under the authority of 
the court when it is a civil case. In 
this particular case, if the police had 
done any other thing, that is, acting 
without any directions from the court, 
they would have been very well ac-
cused of corruption by the very same 
Members (Interruptions). 

Shri H. N. MukerJee: I want to 
know ..... . 

Shri Raj Bahadur: Sir, I am not 
yielding. 

Shri II. N. Mukerjee: Is this demo-
cracy or not! 

Mr. Speaker: Order, order. Let 
him continue. 

Shri Raj Bahadur: In such a con-
tingency, my hon. friend, Shrl 
Mukerjee, would accuse the police 01. 
being in collusion with Messrs. Tatal 
and Sons and ask why the police have 
bochaved in that manner (intcTTUp-
tirlns). 

Shri H. N. MukerJee: You sit down. 

Mr. Speaker: Order, order. 

Shri II. N. MukerJee: Sir, yOU have 
be'en a judge. The court has given an 
order, interim or otherwise, and a 
representative of the Government 
says that it is not the duty of any 
agency of Government to enforce 
that order. Let the Prime Minister 
say there is anarchy in this ~o J . 

(Interruptions) . 

Mr. Speaker: Order, order. 

for! 
Shrt Raj Bahadur: 

Shrl Raj Bahadur: This order wa. 
accept that merely an information. 

question "what are yOU for'!". Here 
I repeat again that the airport is not 

·a security organisation. It has no 
Shri B. N. Mukerjee: This order iI 

an information'! What is this? 



Motion KARTIKA 28, 1885 (SAKA) 10f' Ad;ouTnment 5 14 

Mr. Speaker: Order, order. Let us 
have some order here also. 

Shrl H. N. Makerjee: This is sheer 
.:1onsense. Sir, would you please give 
.an answer. The court gives an order. 

Shri Raj Bahadar: The hon. Mem-
ber might feel that what I am saying 
is nonsense. But I would appeal to 
his good sense, as a citizen of free 
India, a country which has got a 
Constitution under which we have all 
to function .......• 

Shrl H. N. Mukerjee: '" .in whiCh 
the court gives an order and you keep 
chup. 

Mr. Speaker: Order, order. 

Shri. Raj Bahadur: Now, can the 
airport authorities or the chowkidar 
take over the duties of the police? Or 
(an the police itself take over that 
function When it is not asked to do 1Kl7 
It cannot. (Interruptions). 

Mr. Speaker: Order, order. That is 
the beauty of democracy that even if 
we do not like the idea3 that are 
being expressed, we have to listen to 
them. Therefore hon. Members have 
to listen to it whether it is palataltle 
to them or not, whether they like it 
or not and whether they agree with it 
or not ........ (Interruption). Opinions 

~  differ. That might be a differ-
ent thing; but they have to listen to 
the reply. 

Shri Raj Bahadar: After this order 
-I do not want to repeat; I only want 
to refer to what my senior colleague, 
the hon. Home Minister, has said. He 
hal already referred to a particular 
order which was passed even by the 
c;.Jstoms authorities and even in a pre-
vious case by the same magistrate, 
namely, that he could attend to hiI 
aircraft. Under the ordinary rules 
and conventions if I park an aircraft 
in the hangar, as a free citizen of this 
CO!1ntry or of another country, I have 
got every right of access to the hangar 
or to the airport where it is parked, 
1400 (Ail LSD-9. 

Shrlmatl Renu Chakravartt,.: No. 

Shri Raj Bahadar: Yes; it is so. 

Shrlmatl Bella Chakravarti,.: Not 
anybody. 

Silri Raj Bahadar: Not anybody; 
but if I am flying an aircraft, I can 
go to the airport because I have come 
in the aircraft and it is my aircralt. 
We are aHowing it to any and every 
aircraft that is coming. If my hon. 
friend means to say that we should 
stop this, this would create confusion 
in the aviation world. Of course, he 
could go to the airport and to the 
hangar. He was authorised to do so 
by no other authority than the Cus-
toms Collector himself and the magis-
trate himself. They authorised him to 
go and attend to it. That is neces-
sary; otherwise, the aircraft will be 8 
total waste. It will become useless it 
it is not attended to. He came out 
of jail after a number of months on 
the 23rd September. In the interreg-
num, that is, when he was in the jail, 
his aircraft was not being attended to. 
So, naturally when he came out of 
jail, he wanted permission to charge 
his batteries and to put some petrol 
in it. He already had petrol in it. 
He had not used all the petrol that 
was there in the tanks. He went with 
cans. He could clean the whole air-
craft, charge the batteries and put 
some petrol in it. Then he ran the 
engines. 

Shrimati Renu Chakravarti,.: Is It 
aHowed to private individuals to fuel? 
Is it not against the rulesl They are 
not permitted to do it by our aircraft 
rules. No individual can do it. Only 
agencies can do it. Why was It per-
mitted? . 

Shrl Raj Bahadur: would lay 
that so far as the running of the 
engine is concerned, it requires small 
quantity of petrol. It can be brought 
in a container. But our inquiry held 
that SO far as this act of his is con-
cerned, it Is a violation of the ruiU. 
w .. have not said that It ~ not a 
violation of the rules. But after t'he 
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rule has been violated, what is the 
penalty? It is a non-cognisable 
offence, first of all; and then in a non-
cognisable oft'ence the concerned 
authority-in this case the DGCA-
had to make a regular complaint in a 
proper court. That court could have 
issued a warrant against him and that 
also for the violation of the rule and 
for nothing else ...... (Interruption). 
If I am asked to reply to all these 
qUestions, I will only be taking the 
time of the House· I can reply to all 
these questions. ' 

Now, it has been said that if the 
rules violated, why he was inter-
cepted. I would ask as to what 
are the rules that he has violated. J 
will giVe briefly what is relevant to 
1jh,js point. The first violation was 
about the fuelling of the aircraft in 
a hangar. He put in the petrol there 
and that was not permitted. It is a 
non-cognisable oft'en.cc punishable 
with imprisonment for two months or 
fine not exceeding Rs. 500. It is "or 
fine" and not "and fine". 

Shrimati Renu ChakravarUy: What 
was done? 

Shri Raj Bahadur: Bemg an Ameri-
can registered aircraft, it was re-
quired by US regulations. rule 15, 
that the aircraft should possess a cur-
rent certificate Of airworthiness. It 
did not have that. but let it ~o be 
realised-I repeat what I said in the 
other House-that it was extremely 
foolish on his part to have flown in 
that aircraft because it was not equip-
ped with a certificate of airworthiness 
and also because It was not ~ . 
There are three or fOllr other offences. 
All of them are minn!', but all these 
offences WHe committed actually when 
he took off. No offence was committed 
so long as he was on the ground-
be\:ause he was a11ow<'d to attend to 
the air-craft--excepting one regard-
ing fuelling. 

lowed it. He is not replying to that. 
His officers are being pI'otected by 
him. 'nle officers were informed by 
a Class IV employee that he would 
take oft'. He does- not answer that 
point. 

•• S)lMker: But I lind myself 
helpless in this atmosphere. What 
would have been the case there? I 
have been ~ again and agaiD 
any nobody listens to me. He is trying 
to give the reply. Unless we hear 
him ..... . 

Shrlmati Renu Chakravartty: He is 
not giving the reply. What he says 
is, "What can we do?". 

Shri Raj Bahadur: As soon as this 
gentleman reached the bangar and he 
took out the batteries, the chowkidar 
came and reported it to the airport 
officer who was on duty. He at once 
went and asked him, "What are you 
doing?". He said, "I have come to 
attend to my aircratt and to replace 
the batteries because I have to run 
it." He was doing it before. So, that 
permission was given. He again came • 
and put some petrol in the tank. One 
of the airport officers went right upto 
the hangar and checked everything. It 
is absolutely wrong to say that he 
allowed him to have a tree hand to 
attend to the aircraft. Of course, he 
could attend to ~  aircraft. But then 
in the meanwhile, because he was in-
volved in that ~ , the airport 
officers vvere themselves con-
sidering what furt1!ler action they 
could take in case there was any 
further violation of this thing. That 
is because of the order. If the ordl'r 
of the civil court was not there in-
forming that he cannot remove his 
plane perhaps they would not have 
cared' for that. 

Slu1mati Ren. Chakravartt,.: His 8hrimatl Renu Cbakravartty: He 
officers knew about it and they al- violated the rules. 
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Shrl Raj Bahadur: What rules? 
can go into them. HE' contravened 
rules only when he took off. Defore 
he took off, except the re-fuelling, no 
rule was contravened. 

Shrimati Renu Chakl'avarUy: How 
could Ihe re-fuel it? 

Shri H. N. Mukerjee: Do you catch 
a thief after he has ;:one away or 

, while he is thieving? 

Shri Raj Bahadur: Let me know 
the questions that they want to put. 

Mr. Speaker: r am Inot allowing 
any questions now. 

Shrimati Renu Cbakravanty: Please 
alJow me to put onp question. 

Several Hon. Members: !'iro. no. 

Mr. Speaker: If ~ Members are 
so agitated ........ (InterTuptions), 

Shrl H. N. Mukerjec: He says, you 
cannot catch the theif till he l'1;ns 
away. He should resign at once. 

Mr. Speaker: Every Member had 
an opportunity to Say whatever he 
thought was proper. Now, it is for 
the Minister to answer and his reply 
must be heard. 

Shrimatf Renu Chakravartty: Hp is 
not answering. That is exactly the 
point. 

Shl"i Raj Bahadur: Let me know 
the questions that they want to put. 

Mr. Speaker: I am not allowing 
'Illy questions. My difficult.v is, I am 
not allowed to exercise control or 
check. There . are sO many voices 
raised that I feel myself helpless. He 
might continue his speech. 

Shrl Raj Bahadw: I will again 
repeat what the oi!encE's are and 
when they could have been committed. 
One is: an aircraft registered in a 
foreign country shall be operated 
only by a person properly licensed in 
accordance with the regulations of the 

State. Mr. Walcott did not possess a 
licence which was current on the due 
date of his flight-the current 
licence was not there. This Was one 
offence. But that offence is not com-
mitted before he flies. (Interruptions) 
Of course, not. It is absolutely clear. 

Shri Tyagi: Unless a persOn mur-
ders, no murder can IJe committed. 
The crime is committed only when 
one murders. Before the murder, 
there is no crime. 

Shri Raj Bahadur: I think, it is not 
so simple as that. Even supposing all 
theSe offences coul.d have been antici-
pated, what was the remedy? Let the 
Members agree on that. Some Mem-
bers opposite were raising doubts. The 
remedy was ~  ~ ::>.G.C.A. should 
have been compelled to file a regular 
case in a court of law. The D.G.C.A. 
could not have done anything on the 
spot because either the D.G.C.A. or 
the chowkidar or the other people 
should have acted as police guards 
whicih they could not do, or they could 
have taken some orders anticipating 
if all these things were done. These 
things were not donp. till then. The 
D.G.C.A. should ha-J'e gone to the 
court and got orders from the court. 
I am trying to answer what the air-
port authorities, about whom so much 
has been said could have done. They 
could have done nothing excppting 
going to the court. (lntprTuptiolls) . 

Shri Ranga: So many people are 
being arrested without showing any 
cause at all. He could have easily 
arrested t.his man. It is not a question 
of taking umbrage under all sorts of 
excuses. It is an insult to the House, 
to the people and t.o the country. 
(Interruptions) . 

Mr. Speaker: Order, order. 

iShri Raj Bahadw: I think the 
issues aTe being confused needlessly. 

ShTi Tyagl: Why was he chased 
then? (Interruptions). 

Mr. Speaker: Is the House in a 
mood to listen to the hen. Minister or 
not? 
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Slarimati Renu Chakravartty: We 
are not interested in listening to this 
kind of thing? 

Mr. Speaker: Then, should I ask 
him to sit down and conclude! Is 
that the desire of the House? 

Shrimati Renu Chakravartty: This 
kind of frivolous answer should not 
be given. 

Mr. Speaker: It is for him to make 
his reply and advance his arguments. 
I cannot put my arguments or the 
Members' arguments into his mouth. 
He has to reply to them. and' he is 
trying to do so. Whether we like it 
or not whether that is cogent or not 
is a ~  which it is for the Members 
to judge for t!Jemselves. hut he mu;t 
be allowed to have his say. 

Shri H. P Chatterjee (Nabadwip): 
The simple ~  is that he should 
resign. 

Mr. Speaker: It i, a good advice 
that he has given' Bilt can I execute 
it? 

Shri H. p. Chatterj"e: You should 
have the opinion Of the hon. Minister. 

Mr. Speaker: Even in spite of this 
advice, he has to listen to !1im. 

Shri Raj Bahadur: I should say 
that now comes the last stage When 
he had taken off, 3.nd as soon as the 
air-port authorities came t.o knc.w, 
within three minutes of that, they 
gave a ring to the Air Force Radar 
Unit and the Air Force Radar Unit 

~ first of all '.hinking that the 
~ was diffidult because their 

duty as I said in the beginning, was 
esseti.tially to intercept hostile air-
craft, and this was a Cllse where 
evidently excepting the vi.)lation of 
the traffic regulations, nothing else 
could be reported or could have been 
reported against Mr. Walcott, because 
personally tfh.ere was no case against 
him. So, they consulted the Com-
mand, and, ultin1ately they decided 
that an aircraft should be sent, pend-

ing consultations with the External 
Affairs Ministry. When the External 
Mairs Ministry got to know the Whole 
facts, they said that we could not 
take any violent action, excepting that 
if we could intercept, we could inter-
cept, but no shooting could be done, 
because, after all, at the most, it war 
a case of violat.ion of traffic regula-
tions. TherE'fore, the point was that 
no particular success in this method 
could be achieved. And whereas it 
was indicated by all reports that ·he 
had flown in the north-wE'stern direc-
tion, towards Lahore. actually, he 
took off for Karachi. Then, there was 
some timp taken in getting the neces-
sary permission to fly a Hunter and to 
chase him. That time was also taken. 
But I should like to say, SO far as that 
is concerned, that 

Shri Hem Barna: We want to know 
what the time-lag was. 

Shri Raj Bahadur: The time-lac 
was about 50 minutes or 55 minutes; 
it was only about that much and not 
more. But that timE' was necessary. 

So, I would say that so far as the 
chasing part of it is concerned, it wal 
an extra work tih·at the Air Force took 
upon themselves. In fact, under the 
existing rules. they could not chase a 
civilian aircraft like thnt. 

The last point that ~ been made 
is that we should not put our country 
to shame and that we should not . . . 

Shri Hari Vishnu Kamath: You 
havE' done that already. 

Shri. Raj Bahadur: . . . depend up-
On the US authorities for requiring 
him to be produced here. We have 
got an extradition treaty with the 
US Govern.ment, and that is an old 
one and it was open to us to inform 
the' USautihorities in regard to the 
nature of the incident that had taken 
place. and inform thE'IIl a Iso of all the 
details And the Federal. The 

o~ authorities of the US Gov-
ernment were good enough to .lssure 
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us that they would take all possible 
steps to take such action as was 
warranted under the rules and the 
laws, both the US Government rules 
and also the Indian Aircraft Rules etc., 
against Mr. Walcott, but I am in-
formed that to this date, the where-
abouts of Mr. Walcott are not known; 
and he has also taken away the Piper 
Aircraft from the control of his own 
country and \he has put it in Israel. 

Now, these are the circumstance in 
which we have got to content with 
this situation. But I do not know 
what the air-port authorities could do; 
I do not know also what the police 
could have done; unless and until the 
police were asked by the court to pro-
ceed against 1fttis aircraft, to impound 
it and to guard it, what could they do? 

So, in the circumstances, the case 
that has been made out by Shri Nath 
Pai, though it might have been very 
eloquent, is based on certain supposi-
t'ons, on mere suppositions, a story 
which is based on a make-believe. 1 
would say ~  it was hardly a case 
for an adjournment motion, and parti-
cularly when Shri Nath Pai shol1ld 
have knOWn from the list of questions 
that a question on that subject had 
been tabled for today. 

Shri Tyagi: The hon. Minister has 
floored him. 

Shri Raj Bahadur: Especially ..... hen 
a question on that particular subject 
had been tabled for today, he should 
have remained content with that in-
formation, and then only he could 
have brought up the adjournment 
motion, if at all. I am grateful to 
the House. for the indulgence shown 
to me. If any angry words have been 
thrown at me, I hope I have not 
retaliated. 

~  Reuu Chakravartty: It is 
a shame on yourself. 

Shrl Nath Pal: Mr. Speaker, I must 
confess that I was not only disappoint. 
ed but verY much distressed to listeD 

to the speech of Shri Nanda. I have 
known him for a very long time. We 
happened to be in the same jail in 
1942 and since then I have had a re-
gard for him. But I never knew that 
in order to score a debating point he 
would show such scant regard for a 
matter in which all Members of this 
House ... 

Some Bon. Members: No, no. 

Shri Nath Pai: ... ~I  of 
party, feel equally concerned. This 
protest is only to remove the charge 
that yesterday they were taken un-
awares; they want to show that they 
are very alert. 

I had expected, and I 1lbink the 
whole House and perhaps the country, 
the public and the press had expect-
ed that taking the opportunity provid-
ed' by this motion, the Home Minister 
in particular would come forth with a 
reassurance that 'things are not as bad 
as perhaPs 'You might be thinking'. 
Instead of giving such an assuranee, 
he thought it fit to treat us to a very 
strange piece of rhetoric. 

What kind of things he said? 
The worst thing was that in his eager-
ness to score a.gainst me he insinuated 
against the Speaker, by' saying that. I 
was exploiting a situation. While 
making this remark--l am cons-
trained to say; it hurts me to say 
this-he was insinuating that the 
Chair in giving consent was un-
wise ... 

Shri Nanlla: No such insinuation 
was at all intended .. 

Shri Natb Pai:. . .. and the How&-
normally I would have sat down, but 
he has today set a bad precedent; he 
did not yield even once--was irrespon-
sible in .giving unanimous eonsent to 
me. But I leave it at that. Perhaps 
after the heat he will think better of 
what he has said. 

But among the gems of legal and 
constitutional popriety which he hal 
propounded are some whieh need to 
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[Shri Neth Pail 
be answered very qUit'kly and very 
seriously. Time and again, he was 
labouring the point that the order pre-
venting Mr. Walcott from taking the 
plane was issued at the instance of a 
ph'ate party! How wrong it is for the 
courts to act at the instance of a pri-
vate p:uty! (Interruptions). Please go 
through your speech. Again and 
il/!3in, you have said that that was , 
order in the interests of Tatas. I am 
glad that Prof. Hiren Mukerjee-and 
that should satisfy him-took him to 
task for this kind of statement. Is 
there a different law in this ~o  
for different persons? But his col-
league. Shri R:lj ~ , who 
normally is very responsible-I do 
not know what went wrong +oday-
said something very interesting. He 
said 'the police cannot do anything 
about such an ordcr.'-these are his 
exact words. If the police cannot en-
force the order of a court, who en-
forces it? The Sadhu Samaj? 

Shri Raj Bahadur said. 'we do not 
know the whereabouts of Mr. WalCott'. 
And he thought that was a profound 
statement! Are yOU sure that Mr. Wal-
cott may not be hiding in New Delhi, 
as he has dOYle in the paf-t? 

Shri Raj Bahadur: Can you give the 
information? 

Shri Nath Pal: The Home Minister 
said that he was free to go. That was 
his central point. These are his exact 
words: 'The central fact was that he 
was free to go'. Now, was he so free? 
If he was, then why have you sent a 
note to the American Embassy making 
a request for his return? You never 
do that in the case of a man who was 
free to go. It was 'because he .vas a 
wanted man. Because he was a 
wanted man, therefore alone you could 
do that. Otherwise, what was the 
justification for doing that? Then, 
why were the planes of the IAF 
ordered to .pursue him? He has said 
something interesting. He says the 
planes ought ·not to have gone, it 
was not necessary, He said the ohase 
was not neceuary. If the planes 

were not flown to chase him, were 
they escorting this honourable man? 
Or perhaPs he had forgotten pan dan 
and hookah, and because of our 
charity, well known Indian hospi-
tality, were the Government of India 
trying to fly them to him? What is the 
meaning of S3ying the planes ought ' 
not to have flown? 

17 hrs, 

In trying to defend his own colleague 
in the Transport Ministry, he has 
castigated., perhaps unwittingly, the 
Defence Ministry which sent two of its 
aircraft to intercept the plane. What 
was the meaning of it? If he was free, 
if an order was not pending against 
him. why were you trying to get him 
back? I do not understand the mean-
ing of it. What is the meaning of your 
note that you want to get him back. 

I would like to say that abo!.:t the 
pursuit. the Government's plea is very 
interesting. The plane could not be 
intercepted because it was flying at a 
low height. This ~ a very novel plea. 
The Walcott plane, the piper plane, 
cannot be intercepted because it flies 
too low and too slow. The Chin(>S(' 
planes cannot be intercepted because 
thpy fly too fast and too high. It is a 
wonderful thing indeed. 

Shri Raj BaJul()"-: Just to correct an 
impression. Sint'e they ,have also al-
lowed themselves to intervene, I would 
S3Y that what has been said is that on 
a radar screen a low flying plane can-
not be detected, cannot be traced. That 
is all that has been said. 

, 

Shri Nath Pal: I think the House 
will recall the point that no less a per-
son than the Prime Minister has said. , 
whenever a question was asked why 
the Chinese offending planes or the 
Pakistani planes could not be inter-
cepted, that the han. Members do not 
know that the plan'!!s fly very fast and 
very high. and even the radars cannot 
detect the:m. This has been the 
clas$ical reply given times without 
number to this House. 
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Listening to Shri N anda and Shri 
Raj Bahadur one thinks that this Wal-
cott, misunderstood by us, misrepre-
sented and maligned by the press, is a 
'paragon of virtue. They almost give 
him a certific:lte, alm()St recommend 
him, as somebody hinted, for the 
Padma Bhushan On the 26th January 
list of honours. Here is the man, 
where did we get bad reports :lbout 
him? We get reports about him be-
cauSe We keep our ears open and we 
do not allow our conscience and ears 
to be plugged by official reports. 

He made fun of me by saying, 
"Where does he read about the 
-biscuits?" While trying to pay me a 
compliment regarding my alleged 
eloquence, they tried to say that I 
was carried away by something my 
imagination was dictating. I read the 
Indian papers, papers, I may say for 
the satisfaction of the balance of 
power in the ruling party which are 
both to the right and to the left. This 
is what happened. It says Walcott 
dropped biscuits for jail mates. I 
do not own this press, I do not get 
money from this paper fOr party con-
tributions. This is a well known 
paper which publishes it, all !lapers 
have published it. (Interruption), 

11 ~ ~  . ~, f<r'T "flTir 
~ ;;[rf,!ln: I 

This was a daily here, and practically 
all the dailies had carried report:. 
about it, This was the source. Of 
course I do not have any other source. 
So, I depended upon it. 

He has said he was free. All right, I 
grant it to you. But was he free to 
import five boxes of cartridges--I will 
give you the numbers-by DC 434 and 
then transport them to DC 31? Was 
not your officer called upon to see 
how it was happening? Did it not 
happen under the very noses of the 
security officers? How were they 
transported from Palam to Safdarjung? 
Did they fly, did' they disappear, did 
they perform the rope trick? They 
went in a jeep. 

They have accused me of all kinds 
of things. Shri Raj Bahadur made this 
delightful statement an airport is 
not a security force. What a profound 
revelation! What we demanded was 
not that the airport converts itself 
into a security force, but that there 
should be a security force at every air-
port in the country. That is the 
simple demand. But he distorts even 
that. Even at this stage we want to 
know if there is any armed consta-
bulary or armed force at the airports 
to look after security. What are the 
intelligenCe men doing? Shri Swell, 
pointed out that these are the vital 
strategic points in the country. And 
what a cavalier, casual, indifferent 
manner of replying! 

Listening to Shri Nanda, one would 
feel that nothing whatever is wrong in 
this country. The only thin" wrong is 
pointed out that men like Walcott can 
avoid the laws of this country. No-
thing is better than being a Walcott, 
and nothing is so bad as pointing out 
that there is danger in this country! 

Finally, may I ask a question? Shri 
Mohiuddin-I think party discipline 
will not be employed against him-
had made a statement that this affair 
was a serious affair. He made a 
public statement. I hope he will not 
disown it. It was serious. I think in 
a lapse into truth he stated the truth! 
He lapsed into truth because he did 
not allow official prestige to debar 
him, restrain him, and he uttered the 
truth that it was a serious matter. He 
further disclosed to the press that an 
enquiry was being made. I want to 
know what has happened to that en-
quiry. Who has been found guilty, 
in a country in which the guilty shall 
not be punished, and the meritorious 
shall not be rewarded, in a country in 
puiblic duties shall be ridiculed, even 
their motives suspected; I do not think 
that that bodes well for the future of 
the country. We want to know that 
the guilty are punished. Never in this 
country, whatever the enquiry, be it 
the NEYA enquiry involving the se-
curity of this country, or be it an en-
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[Shri Nath Pai] 
quiry like this. has the guilty person 
been found. No one is found guilty. 
The Minister is never guilty. The 
officials are never guilty. What is 
guilty is the rules! Only the rules 
are to be held guilty. 

bud. Even at this late stage, please 
take into ·consideration my suggestion 
for creating a security council and 
examining the whole apparatus of the 
security Of this country. If YOu do' 
this, this debate would have ~  

a useful purpose. Thank you very 
much. 

May I. in conclusion. make a very 
simple plea to him? I was not carried 
either by my oratory or by my parti-
san spirit. As you found. behind the 
party discipline. the overwhelming 
majority of the Treasury Benches, 
particularly the back-benchers who 
are not expecting, and particularly 
those who do not expect any benefit 
out of the Kamaraj plan, were as con-
cerned as I felt, as those who support-
ed the motion felt. Take this con-
cern and anxiety of the House, of the 
country, of the press, into considera-
tion and see to it-unless you think 
that this is an example to be emulated 
by all Walcotts,-that there are no 
Walcotts and try to nip them in the 

Mr. Speaker: I shall put the motion 
before the House. I need not read the 
details. The question is: 

Division No.1] 

Ane"Dr.M.S. 
Bade, Shri 
Badrudduja. Shr ; 
BUUI, Shri Hem 
BhattacharYl, Shri Dinen 
Bhoel, Shri P.H. 
Cbatravartty. Shrimati Renu 
Chatteriee. Shri H. P 
Chaudhlll"J. Shri Y. S. 
Chaudhuri, Shri Tridib KUmar 
Deo, Shri P. Je 
Dwivedy f Shri Sureadranath 
GIYllri Devi. Shrimati 
Gowan Pra.ad, Shri 
Gupta, Shri Indrajit 
Gupta. Shri Kuhi Rim 
Gupta, Shri Pri)'. 

Abdul Wabid, Shri T. 
Athal SinSh, Shri 
Achulhm. Shri 
Aktamml Devi, Shrimali 
Ala .. ..." Shri 
Aln, Shri A.S. 
All'. , Shri Joacbim 
""jlDlPpl, Shri 

''That the HoUSe do now adjourn.'· 

The Lok Sabha divided. 

Mr. Speaker: Any corrections to be 
made in the Ayes? I see three hon. 
Members standing. So, 3 more to be 
added to Ayes. Any corrections to be 
made in the Noes? I find three hon .. 
Members standing. So, 3 more to be 
added to Noes. 

AYES 

Himmatsinhji. Shri 
Jha, Shri Yogendra 
I(achh-:tvaiy., Shri 
Kakkar. Shri Gaud Shanker 
Kamath, Shri Hari Vishnu 
Kmdappan, Shri S. 
KlPur Singh. Shri 
Kar, Shri Prabhat 
Kri.hnapal Singh. Shri 
Kumaran, Shri M. K. 
Lahri Singh, Shri 
Laxmi D •• s, Shri 
Mate, Shri 
Mohan S •• rup, Shri 
Muterjee, Shri H' N • 
Nair. Shri Yuudcvan 

NOES 

Azad I Shri Bb.,wlt Jh. 
Balmiki, Shri 
Barkataki. Sbrimati Rcnuit. 
Barupal Shri r. L. 
BIaumatori, Shrl 
Buwant, Shri 
Bearal, Shrl 
Bha.at, Shri B. R. 

Pottekkatt, Shri 
Ranga, Shri 

lU4 m .. 

Reddy. Sbri E5waro 
Reddy. Shri Narasimha 
Roy, Dr. Saradi,h 
Sen, Dr. Ranen 
Sczhiyan, Shri 
Solanlti, Shri 
Swell. Shri 
Trivedi, Shri U. M. 
Venkaiah, Shri Kalla 
Vi.hram Pr ... d, Shri 
Warior, Shri 
V.dav. Shri Ram Sewat 
Yuhp.1 S;nSh, Shri 

Bbl.avati, Shr i 
Bhakt Danhan, Shr; 
Bhanla OeD, Shri L. N. 
Bhattlr, Shrl 
Bhattachoryya, Shri C. K_ 
Blot. Shri J. B. S. 
Borooah, Sml P. C. 

bwor Pm.... Shrl 

\ 
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Brli IUj Sin.h KDtah, Shri 
Cbakravcrti I Shri P. R. 
Chanda, Shrimati J10t80a 
Chandak, Shri 
Chandraackhar. Shrimati 
Chaturvcdi, Shri S. N. 
Chaudhuri, Shri Sachindra 
Chaudhuri, ShrimBti Kamala 
Chavan, Shri D. R. 
Chuni Lal, Shri 
DU,Dr.M.M. 
Oa., Shri B. K. 
Oaa,5hri Sudhansu 
naliPpa, Shri 
Dall, Shri G. 
DeD Bhani, Shri P. C. 
De,.i, Shri Morarji 
De.hmukh, Dr. P. S. 
De,hmukh, Shri B. D. 
DClhmukh, Shd Shivaji Rao S. 
Dc,., Shri S. K. 
Dhulcshwar MeeDs, Shri 
Dighe, Shri 
Dinclh Singh, Shri 
Dixit, Shri G. N. 
Dwivedi I Shri M. L. 
Blayaperumal, Shri 
Erin •• Shri D. 
Pirodia, Shri 
Gackwad, Shri Fatehsinhrao 
Ga\mari. Shri 
Gajraj Singh Rao, Shri 
Ganapati Ram, Shri 
Gandhi, Shri V. B. 
Ganga Devi, Shrimati 
Ghosh, Shri Atulya 
Gho.h, Shri N. R. 
Goni, ShriAbdul Ghani 
Govind Das, Dr. 
Guba, Shri A.C. 
Gupta, Shri Shiv Charan 
Ha;arnavis, Shri 
Hanada, Shri Subodh 
Hanumanthaiya, Shri 
Ha .. rib, ShriJ. N. 
Heda, Shri 
Hem Rai, Shri 
Iqbal Singh, Shri 
Jadhav, Shri M. L. 
la,jivan Ram, Shri 
Jlin, ShriA. P. 
lamir, Shri S. G. 
Jamunadevi, Shrimati 
Jedbe, Shri 
Jena, Shri 
lOlhl, Shri A. C. 
Jo.bi, Shrimati Subhadr. 
]yoti.hi, Shrl J. P. 
X.bil, Shri Humavun 
!Comb Ie, Shri 
KanWllo, Shrl 
Karuthiruman, Shrl 
K01al, Sbd P. N. 
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Kedarla, Shri C. M. 
Keilhing, Shri Ri.han. 
Khadilltar, Shri 
Khan, Dr. P. N. 
Khan, Shri Olman Ali 
Khan, Shri Shahnawaz 
Khanna, Shri Mehr Chand 
Khanna, Shri P. K. 
Kindar Lal, Shri 
Koujalgi Shri H. V. 
KriPa Shankar, Shri 
Krishna, Shri M. R. 
Kri,hnamachari, Shri T. T. 
Kurcel, Shri B. N. 
Lakshmikanthamma, Shtimati 
Lali t Sen. Shri 
Laskar, Shri N. R. 
Laxmi Bai, Sbrimati 
Mahadeo Prasad, Shri 
Mahatab, Shri 
Mahilhi, Shrimati Sarojini 
Malaichami, Shri 
Malhotra, Shri Inder J. 
Mallick, Shri Rama Chandra 
Mandai, Dr. P. 
Mandlll, Shri J. 
Mandal,Shri Yamuna Prasad 
Maniy angadan, Shri 
Mantri. Shri 
Maruthiah, Shri 
Masuriya Din, Shri 
Mehdi, Shri S.A. 
Mehrotu, Shri Braj Bihari 
Mengi, Shri GoPal Datt 
Menon, Shri P. G. 
Minimata, Shri 
Mirza, Shri Bakar Ali 
Mishra, Shri Bibhuti 
Mishu, Shri Bibudhendra 
Mishra, Shri M. P. 
Misra, Shri Shyam Dhar 
Mohanty, Shri G. 
Mohiuddin, Shri 
Mohsin, Shri 
Morarh, Shri 
More, Shri K.L. 
Mukajce, Shrimati Sharda 
Murthy, Shri B. S. 
Murti, Shri M. S. 
Muthiah, Shri 
Naidu, Shri V. G. 
Naik, Shri D. J. 
Nallakoya, Shri 
Nanda, Shri 
N .. k .. , Shri P. S. 
Nayak, Shri Mohan 
Nayar, Dr. Sushila 
Nehru, Shri lawaharlal 
Nelamony. Shri 
Niran;.n Lal, Shri 
On. Shri 
Paliwal, Shri 
Paodey, Sbrl Viabwa Natb 

Panna Lal, Shri 
Pant, Shri' K. C. 
Paramasivan, Shri 
Patel, Shri Chhotubhai 
Patel, Shri P. R. 
Pati!, Shri D. S. 
Pati!, Shri J. S. 
PatiI, Shri M. B. 
PatiI, Shri S. B. 
Pati!, Shri V. T. 
Patil, Shri ValanalO 
Patnailt, Shri B. C. 
Pattabhi Raman,. Shri C. R. 
Pillai, ShriNataraja 
Prabhakar, Shri Naval 
Praup Singh, Shri 
Raghunath Singh, Shri 
RaghuramBiah, Shri 
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Raj Dco Singh, 8hri 
Raju, Dr. D.S. 
Raju, Shri D. B. 
Ram, Shri T. 
Ram Sewak, Shri 
Ram Subhag Singh, Dr. 
Ram Swarup. Shri 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri V. K. 
Ramdhani nas, Shri 
Ra,c, 5hri 
Rao, Shri Jngnnatha 
Rao, Shri Krishnamoorthy 
Rao, Shri Muthyal 
Rao, Shri Ramapathi 
RIO, Shri Thirumala 
Rattan La), Shri 
Ray, Shrimati Rcnuka 
Reddy, Shri K. C. 
Reddy, Shri Ramakrishna 
Reddy. Shrimati Yashoda 
Roy. Shri Bishwanath 
Sadhu Ram. Shri 
Sahu, Shri Rameshwar 
Saigal, Shri A. S. 
Samanta, Shri S. C. 
Samnani, Shri 
~  Devi, Shrimat j 
Sen, Shri A. K. 
Sen, Shri P. G. 
Shah, Shri Manabendra 
Shah, Shrimati Jayoben 
Shakuntala Devi, Shrimati· 
Shankaraiy., Shri 
Sharma, Shri A. P. 
Shanna, Shri D. C. 
Sharma, Shri K. C. 
Shashi Ranjan, Shri 
Shaatri. Sbri Lal Bahadur 
Shea Narain, 5hri 
Sbinde, Shrl 
Shree Narayan Du. Sbrl 
Sbyamkumarl De.l. SbrimIU. 
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Siddloh, Shri 
Sldbc,hwar' Pra.ad, Shri 
SiDSh, Shri D. N. 
SinSha, Shri G. K. 
Sinh., Shri B. P. 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Ramdulari 
Sinha, Shrimai Tarkeshwari 
Sinhasan Sin.h, Sbri 
Son,vlne, Shri 

Subramanyam, Shri T. 
Sum&t Pr ... d, Shri 
Swamy, Shri M.I'. 
Tahir, Smi Mohammad 
Thimmaioh, Shri 
Thoma., Shri A. M. 
Tiwary, Shri D. N. 
Tiwary, ShriK.N. 
Tiwlry, shr. R. S. 

Val vi , Shri 
VarlJUl. Shri Ravindra 
Veerabuappa, Shri 
VecrapPI, Shri 
Venkllta5ubbaiah, Shri P. 
Vidyalankar, Shri A. N. 
Vii_y. Anands, Maharajk.umar 
Vy .. , Shri Radhcl.1 
Wadiwa. Shri 

Tula Ram, Shri Wasnilt, Shri Halkrishna 
Vadav, Shri Rim Huth 
Yad8vI, Shri B. 1>. 

SoundarAm RllmllChandran. 
Shrimati 

Sriniva.n. Dr. P. 
Subromaniam, Shri C. 

Ulalta, Shri Ram.chandra 
Upadhyaya, Shri Shiva Out! 
Utiy., Sj>ri Yusuf, Shri Mohammad 
Vai,hya, Shri M. B. 

Mr, Speaker: The result"" of the 
division is as follows: 

Ayes 49; Noes :!54. 

The motion was nagatived. 

17.12 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

TRAIN-BUS COLLISION AT LEVEL-CROS-
SING NEAR HEN STATION 

Shri P, C. Borooah (Sibsagar): Sir, 
I call the attention of the Minister of 
Railways to the followinlr matter of 
urgent public importance and I request 
that he may make a statement there-
on: 

"The reported train-bus collision 
at an unmanned level-crossing 
near Ren Station on the Jodhpur 
Division of the Northern Railway 
on November 18, 1963, involving 
eight lives." 

The Deputy MInister in the Ministry 
of Railways (Shri Shalmawaz Khan): 
On 18-11-1963 at about 17.23 hours, 
train No. J 114 Down Goods procee-
ding from Merta Road to Phulera. just 
after passing Hen Station, collided 
with a passenger bus at an unmanned 
level-crossing situated between the 
Up Outer and Home signals of Ren 
station. 

As a result the bus was smashed 
and 8 ou t of the 34 passengers tra-
velling in the bus were killed on the 
spot. The remaining passengers were 
in the first instance taken to the Rail-
way hospital at Merta Road for preli-
minary medical attention. Eleven of 
these passengers were discharged at 
Merta Road and the rest i.e., 15 were 
sent to Jodhpur for further treatment 
in .the Civil Hospital. According to th(' 
latest information, 9 persons are ad-
mitted in the hospital of whom 5 are 
reported to have been seriously in-
jured. 

Relief ·train with medi('al van and 
medical officers of the Railway was 
rushed from Merta Road and reached 
the site at 18.47 hrs. 

The Divisional Superintendent, 
Jodhpur and other Divisional Offic-ers 
of Northern Railway rushed to the 
site of the accident immediately on 
receipt of information to assist in relief 
operations. The District and Police 
authorities also reached the site 
shortly after the accident. 

The cause of the accident is under 
investigation and an officers' enquiry 
has been ordered. 

Shri p, C. BOrooah: This unfortunate 
incident happened at a level-crossing 
near the railway station. May I 
know what. was the consideration for 
which this level-erossing, important 
as it is because of j,ts proximity to the 
railway atation, was left un-manned? 

." Alles: The name of one Member could not be recorded. 
Noes: The name of one Member could not be recorded. 




